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CHRONOLOGY OF SY. NO. 61/2 BENURDEM- BALLI HOT MIX PLANT

Dates of complaint received

Event briefing

29/12/2023

The Board }s receipt of mail from Mr. Shrinivas Mehta-
attaching formal complaint letter against five hot mix plant
that ar ope1at1ng illegally at sy. no. 61/2, Benmdem Balli
Goascausing air and noise pollution.

py of the mail dated 29/12/2023 Enclosed

(ANNEXURE A)

29/12/2024

.| The Board-is in receipt of mail from SDO/ Dy. Collector,

Quepem , South Goa forwarding complaint of Mr.
Shrinivas Mehta dated 29/12/2023, against five hot mix plant
- M/s Jayshree Mallikarjun Construction, M/s Thasma
Construction Pvt. Ltd., M/s Madanant Construction Goa
Pvt. Ltd., M/s Samarth Constructions and M/s
Shantadurga Hot Mix Enterprises that are operating at sy.
no. 61/2, of Benurdem- Balli , Quepem-Goa.

Copy of mail dated 29/12/2024 enclosed.

(ANNEXURE B )

03/01/2023

The Board is in receipt of mail from Mr. Shrinivas Mehta
forwarding the complaint of Villagers Of Benurdem and
Cordem, against five hot mix plant M/s Jayshree
Mallikarjun Construction, M/s Thasma Construction Pvt.
Ltd., M/s Madanant Construction Goa Pvt. Ltd., M/s
Samarth Constructions and M/s Shantadurga Hot Mix
Enterprises operating at sy. no. 61/2 for causing Air, water
and Noise Pollution and illegal hill cutting at sy. no. 15, in
Village of Benurdem. '

Copy of the mail dated 03/01/2024 enclosed.

(ANNEXURE Q).

10/01/2024

The Board is receipt of mail from Mrs. Sujal Mehta,

attaching the complaint dated 29/12/2023 forwarded earlier to i

the Board against five hot mix plant namely M/s Jayshree
Mallikarjun Construction, M/s Thasma Construction Pvt.
Ltd., M/s Madanant Construction Goa Pvt. Ltd., M/s
Samarth Constructions and M/s Shantadurga Hot Mix
Enterprises that are operating illegally at sy. no. 61/2,
Benurdem- Balli Goa , causing air and noise pollution.

Copy of the mailed complaint dated 10/01/2024 enclosed.

( ANNEXURE D)
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11/01/2024

“The Board official conducted the inspection dated 11/01/2024

of following units as M/s Jayshree Mallikarjun
Construction, M/s Thasma Construction Pvt. Ltd., M/s
Madanant Construction Goa Pvt. Ltd., M/s Samarth
Constructions and M/s Shantadurga Hot Mix Enterprises
located at sy. no. 61/2 Balli, Quepem-Goa.

Copy of inspection report dated 11/01/2024 enclosed.

(ANNEXURE E)

17/01/2024

The Board is receipt of mail dated 17/01/2024 from Mr.
Shrinivas Mehta, requesting the Board to issue the inspection
report dated 11/01/2024.

Copy of mail attached dated 17/01/2024 enclosed.

(ANNEXURE F)

- 12/03/2024

The Board is receipt of complaint from Mr. Vithoba Fal
Dessai, Attorney of Communidade of Balli, against illegal
hot mix plant installed at sy. no. 15/1-A.

Copy of Complaint letter dated 12/03/2024 enclosed.

( ANNEXURE G)

24/03/2024

The Board official inspected the site dated 24/03/2024 based
on complaint from Mr. Vithoba Fal Dessai dated
12/03/2024.

Copy of Inspection report dated 24/03/2023 enclosed

(ANNEXURE H)

10/06/2024

False complaint from Mr. Kushali Velip, ZP- member of
south- Goa, against Hot mix plant operating at sy. no. 15,

enclosing news cuttings having names of five hot mix plant.
Copy of the Complaint letter dated 10/06/2024 enclosed.

(ANNEXURE I)

18/06/2024

The Board is receipt of letter from Cuncolim- Police station
forwarding the complaint dated 29/12/2023 from Mr.
Srinivas Mehta against five hot mix plant named M/s.
Jayshree Mallikarjun Construction., M/s. Thasma
Construction Pvt Ltd., M/s. Madanant Construction Goa
Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.
Shantadurga Hot Mix Enterprises operating at sy. no. 61/2
causing air and noise pollution.

Copy of the forwarded complaint letter dated 18/06/2024
enclosed. ( ANNEXURE J) - . '
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21/06/2024

The Board Official conducted the site inspection dated
21/06/2024 based on complaint dated 10/06/2024 filed by Mr.
Kushali J Velip against - M/s. Jayshree Mallikarjun
Construction., M/s. Thasma Construction Pvt Ltd., M/s.
Madanant Construction Goa Pvt Ltd., M/s. Samarth
Construction Pvt Ltd and M/s. Shantadurga Hot Mix
Enterprises, for operating illegal hot mix Plant in the Balli
Village.

The Board official then telephonically informed to the
complainant Mr. Kushali J Velip of the visit as Postal
address was not mentioned in the complaint letter.

However the complainant Mr. Kushali J Velip, replied the
undersigned saying he had never in-warded the complaint
against the 5 hot mix plant in above said area.

The undersigned, then telephonically informed the earlier
complainant Mr. Vithoba Fal Dessai- resident of Balli
Quepem Goa and was present during the inspection.

Copy of the inspection report dated 21/06/2024 enclosed.

(ANNEXURE K)

25/06/2024

The Board is receipt of letter from Mr. Kushali Velip and
two others in response to the complaint dated 10/06/2024 filed
against hot mix plant in sy. no. 15, in the name of Mr.
Kushali Velip- South Goa ZP member, saying that he had
not filed any complaint dated 10/06/2024. -

Copy of the letter dated 25/06/2024 enclosed.

(ANNEXURE L)

03/07/2024

The Board is in receipt of letter dated 03/07/2023. from
Cuncolim Police Station forwarding the complaint of
Villagers of bendurdem and cordem, Quepem Taluka against -
M/s. Jayshree Mallikarjun Construction., M/s. Thasma
Construction Pvt Ltd., M/s. Madanant Construction Goa
Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.
Shantadurga Hot Mix Enterprises, for illegally operating
hot mix plant. '

Copy of the letter dated 25/06/2024 enclosed

(ANNEXURE M)
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26/07/2024

The Board issued closure directions dated 26/07/2024 based
on inspection conducted by the Board official dated
21/06/2024 on complaint dated 10/06/2024 from Mr. Kushali
J Velip, South Goa — ZP member to M/s. Thasma
Construction Pvt Ltd., M/s. Madanant Construction Goa
Pvt Ltd., Ms. Samarth Construction Pvt Ltd for opelatm g
without consent of the Board.

Copy of the directions issued dated 26/07/2024 enclosed.

(ANNEXURE N-1)-- M/s. Thasma Construction Pvt Ltd.

{ ANNEXURE_ N-2)-- M/s. Madanant Construction Goa
Pvt Ltd.

( ANNEXURE N-3)-- M/s. Samarth Construction Pvt Ltd

As per records available with the Board only two hot mix plants have obtained consent
to operate from the Goa State Pollution Control Board. i.e M/s. Jayshree Mallikarjun
Construction located at sy. no. 61/2-C, George Mol, Village Balli , Quepem, and M/s.
Shantadurga Hot Mix Enterprises Located at sy. no. 61/2, 61/3 & 61/7, Village Balli ,
Quepem ,(_copy of consent enclosed)

M/s. Jayshree Mallikarjun Construction, Consent copy-- ( ANNEXURE 1)
M/s. Shantadurga Hot Mix Enterprises, consent copy-- ( ANNEXURE 2)

(RATMOHAN FRABHU DESSAL )

JEE - sPeB




Lo ok,

Fi;:Dét 29, 2023 01:25 PM
1 attachment

Goa'PCB.

s g e et e 0

kil



mailto:shrinivasmehtal2@gmail.com
mailto:efiling-rigt@nic.in
mailto:diHimne.goa@nic.in
mailto:oa@nic.in
mailto:chairman-gspcb.goa@nic.in
mailto:ee-gspcb.goa@njc.in
mailto:Goakscientist-gspcb.goa@nic.in
mailto:goapcb@gspcb.in
mailto:magbr-cols.goa@nic.in
mailto:ols.goa@mc.in
mailto:cmOigoa@nic.in
mailto:mefcc@gov.in
mailto:mail.gspcb@gov.in
mailto:anurl407353@gmail.com

Respecled:Sir,
Sub: Cgmplamt about:Airzand:Noise: Polluuons
Ref legakoperali

Withreferenceto the abpve cited subjectmalterand reference -on behalf
of the people of Bali-Quepem, Taluka. 1would liketo-bring to light, the nuisance

Ward No / Q/E
Banddrllecawm 49 3707
Sough:Goa.

3) MadananLConstructtons Gaaj?\ct L

South .G‘QL__J 403743

4)  SamathiCo

Gt¥yesh) roda
South® y
i o M % 3







Further the: above: sald companyis «of
Hence dislurbirig=1o-.common: people; Old;z
pollutien.

Noise poliutlon=—A Threat

open well: there - cays|
either-for commercial n
estahlished one:by,; onesin; Ja vithe:Hot
Mix Plant shall-have dustance of 500 Meters<fiom. village :and 200:meer from
national:highway. The plantis vary c!gse 10 mﬂa,geeandv national:heavy..

On behalf:afiqurcommy ) u A
our complaintand findiimeto:examine and:mspecuba operauon of lhese;Hot Mlx
plants. if:everyou Willbe: :n.@ﬁ@l.ﬁg/*Qyt'-.heylp.(.@@g}ags@lance_;,. pleasedon't:hesitale
to contactus thoughrthie:abovemobile: iumber. We:are Just copcerned abaut our
environment:espedially whenis-affects:ourquality:of Airand.water.

k2




sl T

st L




COTENL i
4

1%

Do
=




e
e
uwm%w 5
= %M&W%m







o

3l
il

b‘r’

&




“GoaPCB -

an: 02,2024 04:01 PM

o

e e i



mailto:ms-gspcb.goa@nic.in
mailto:sdm-quepem.gda@nic.in
mailto:tcpd.quepem@gmail.com
mailto:shrinivasmehta12@gmail.cbm
mailto:ms-gspcb.goa@nic.in
mailto:cols.goa@nic.in
mailto:shrinivasmehtaf2@gmaii.com
mailto:sdm-quepem.goa@nic.in
mailto:mail.gspcb@gov.in

o

diNoise Bollilions:

3) aPvlsidd

ool

£

it len AR SRS oo ey i e







easlly d recL
are very alos:

yplaceiw

oty

imgve d{slanca of50(

to contactus:t Oiigh dhesabove: mobxle number» \’,\(gaam«lu& con,cerned ~a.beut our
environmentespeciallywhen ls affectd-ourquality:of Air and water,

@
LS
















ey
&

75

S

o ;3?3 Z 4







024 01:22PM
#1 attachment.



mailto:shrinivasmehtal2@gmail.com
mailto:efiifng-ngt@nic.in
mailto:mine.goa@nic.in
mailto:dlr-mine.goa@nic.in
mailto:chairman-gspcb.goa@nic.in
mailto:gspcb.goa@nic.in
mailto:gspcb.goa@nfc.in
mailto:goapcb@gspcb.in
mailto:goa@nic.in
mailto:mefcc@gov.in
mailto:sps-poi.goa@nic.in
mailto:goaseac@gmail.com
mailto:mail.gspcb@gov.in

regulation; -

a.  The spit.company’
converl ‘(N







T
N .

xIw dm 315132 Smwﬁ» tt}?.l lLi Q*llm% T
A soum sleg

The. §;,]m' mfcb‘mr L

[’hr.t J*Im Mix Pl'\m?&
ributary pfFver:Sal dosing
fram the ssaid river ds usiy
cqolting and: ogher dbmits



















i i

TS
L o

ovnihernties

X % X &



mailto:mail.gspcb@gov.in







B

i
i
=L
]
S
T

i

;













%

341

RELTEY 3
Shniete e
7 *ﬁﬁwffggég*

AR

AR AL s
R LU )










L

Sub:

ANNEPBRE E

INSPECTION REPORT

- Complaint about Air and Noise Pollution by Shri. Srinivas M Metha

As directed, the undersigned official of the Board, along with Smt. Luiza

D’Silva (FA) inspected M/s Jayshree Mallikarjun Construction, M/s Thasma
Construction Pvt. Ltd., M/s Madanant Construction Goa Pvt. Ltd., M/s

Samarth Constructions and M/s Shantadurga Hot Mix Enterprises located at

Balli, Quepem-Goa (hereafter referred tb as “Unit”) on 11/01/2024, with regards

to the above-mentioned subject.

Shri. Srinivas M Metha (Complainant) was present during the course of

inspection.

1.

Name, address & contact no. of complainant: Shri. Srinivas M Metha
Contact No.: - +919763327919

. Nature of Complaint: -

a) Noise pollution: - Yes

b) Waste Water disposal: - No

¢) Air emission: - Yes

d) Solid waste disposal: - No

¢) Any other: -
Whether any previous complaint received, if yés, details: -
Whether any show cause noticé/directions/letter for corrective if yes,
provide details: -

. Name and address industl'y/unit against whom complaint is filed:

1) M/s Jayshree Mallikarjun Construction

ii) M/s Thasma Construction Pvt. Ltd.

1i1) M/s Madanant Construction Goa Pvt. Ltd.

iv) M/s Samarth Constructions

v) M/s Shantadurga Hot Mix Enterprises
located at Balli, Quepem-Goa

Product manufactured: - Hot Mix Plants

Quantity of production: -

Page 1 of 7
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Sr.No. | Name of the Unit Quantity

1 M/s Jayshree Mallikarjun Construction 128 TPH

2 M/s Thasma Construction Pvt. Ltd. No records
found

3 M/s Madanant Construction Goa Pvt. Ltd. 45 Tonnes/hr

4 M/s Samarth Constructions 3750 m*/ month

5 M/s Shantadurga Hot Mix Enterprises 480 TPD

8. Raw Material: -

9. Machine/equipment installed: -

10.Approximate production in last 2 months (based on receipts of
purchase of raw materials orders and payments received): -

11.Manpower requirement: -

12.Status of operation of unit: - Not in operation at the time of inspection

13.Site description and schematic sketch of site: -

Page20of 7



15.Distance of nearest residence/s'chool/ho'spital/any prominent
structure: - Nearest residence is located within a radius of 100 m
16.Distance of water body (Specify which if any): - ,
17.Noise Pollution Control measures adopted: - could not be verified as
the Units were not in operation at thie time of inspection
18.Water consumptibn (meter reading of previous water supply bills): -
19.Waste water generation: - |
- 20.Disposal method: -
21.Capacity of septic tanl/soak plt/sewage treatment plant/effluent
treatment plant: - :
22.Whether capacity sufﬁc1ent Y es/N 0): -
23.Electrical consumption: -
24.Solid waste generated: -
a) Type: -
b) Quantity: -
¢) Disposal:
25.Hazardous Waste: -
26.Permission from:
a) Local body: -
b) Goa State Pollution Control Board: - Refer table 1
27.Noise levels recorded: - |
28.DG set capacity: - Refer Table 1
29.Boiler capacity: -
30.0Oven capacity: -
31.Furnace capacity: -
32.Rotary kiln: -
33.Dust suppression methods: -
34.In case of Induction furnace: -
35.In case of sponge iron units: -
36.Is ambient monitoring carried out (Yes/No): -
37.Are reports submitted as per consent conditions (Yes/No): -
38.Is environmental statement submitted (Yes/No): -
39.1s water cess submitted (Yes/No): -
40.Are all consent conditions complied with (Yes/No): -
41.1s Bank Guarantee submitted (Yes/No): -
42.If yes, has the unit complied, give details: -

Page3 of 7



79

Name of the Unit

Sr.No. Consent issued by GSPCB | D.G. Set
- | Capacity
1 M/s Jayshree | Valid CCA and Valid 125 KVA
Mallikarjun Consent to Establish
Construction - (Expansion)
CCA-No.12/2023-
PCB/1599750/000011628
CTE(Expansion)- No.
12/2023-
PCB/1612719/000011715
2 M/s Thasma No records found No records
Construction Pvt. Ltd. found
3 ‘M/s Madanant CCA not renewed (was 82.5 KVA
Construction Goa Pvt. | valid up to 6 months from
Ltd. the date of issue
03/11/2014)
CCA- No. 6/1387/07-
PCB/13695
4 M/s Samarth CCA not renewed (was 125 KVA
Constructions valid up to 23/01/2023)
' No.6/1387/20-
PCB/Tech/7528
5 M/s Shantadurga Hot | Valid CCA 125 KVA
Mix Enterprises No. 12/2020-
' PCB/760018/00005870
Table 1
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43.Additional observations: -

SO e
Image 1: Onsite Photograph of the 5 Plants

Noise monitoring was not carried out as plants were not in operation.
Only M/s Jayshree Mallikarjun Construction could be inspected as
the workers and the owner were present on site as the plant was

under maintenance.

It was observed that the entrance was common to all the 5 hot mix
plants and the road was not metalled. Dust was generated during the

movement of heavy transport on the said road.

e
AN o 7 AR g2

entrance

o [t was observed that the complainant owns a Bar and Restaurant
(Ashirwad Family Bar and Restaurant) and is located adjacent to the
common entrance. The premises of the Restaurant was inspected
with regards to the complain and it was observed that dust was
settled at various locations.

Page 5 of 7




44,Conclusion: -

3: Onsite Photograph of dust settled in the premises of Ashirwad
Family Bar and Restaurant

£

o As per Records M/s Thasma Construction Pvt. Ltd. has no valid
Consent issued by the Board

e As per Records M/s Samarth Constructions has not renewed the
CCA. Previous CCA was valid up to 23/01/2023

e As per Records M/s Madanant Construction Goa Pvt. Ltd. has
not renewed the CCA. Previous CCA was valid up to 6 months
from the date of issue 03/11/2014.

o M/s Jayshree Mallikarjun Construction was directed to submit a
copy of

i.

Form 4 under Hazardous & Other waste (Management &
Transboundary Movement) Rules 2016

Form V — Environmental Statement

Ambient Air Quality Monitoring Analysis Report
Ambient Noise Level Monitoring Report

Stack Emission Monitoring Report D.G. Set and Hot mix
Plant

Application ID for obtaining Consent for expansion

Page 6 of 7
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Name of Inspecting officials: -

Sherwin da costa (JEE)

Luiza D’Silva (FA)
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2.

3.

4,

The Dn‘ector of Panchayat

Panaji - Goa.

The Chairman

Goa.State Pollutlon Control Board
Sahgan Bardez - Goa

Country ‘Planning Department

Quepem:Block, é@ijlem—Goa.

:Subject: Complaint against illepal hot mix plant installation in Survey No. 15/1-A

of village Bendurdem Quepem Goa.

int submit asunder:-

- inform you that illegal installation of hot mix plant is in progress in
surve no - 15/1-A of Village Panchayat Bendurdem Quepem Taluka the said
; ~of hot mix plant will create serious danger for Vegetation and Cashew
plantatzon nearby areas due to dust Pollution which will result in serious damage
to-the environment and ecology.

The-earliet too acting on the consent degree of the court which was obtained
fraiu ently And which is presently under challenge before the Quepem Court
ing:Civil Miscelleanous Application No. 19/2023 the said Communidade of
against the LR of Anant Ganesh Faidessai & family.

. Thematter Presently in the Civil Court Quepem and still the illegal installaticn

ofhot:mix Plant is in progress without taking permission from the concerned
dep'xxtment ‘The village Panchayat is not serious against the illegal Installation

and nottaking. action. (V.P balli-Aduem)

ate action is necessary to:stop this installation as fast as possible and
- mb'n to Panchayat to stop this installation of hot mix plant. The
cedsary immediately from potiution control Board authorities
and-also from Town and Country planning department.

Thanking You

Yout's fathfully

Shri Vithoba P, Fal Dessai

:Attemey‘o *Commiunidade of Balli - Goa
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AW«EXUQE H

INSPECTIONREPORT

Sub: - Complaint against Hottnix plants in Balli Quepem

As directed, the undersigned official of the Board, inspected the Hotmix plants

located in Balli, Quepem on 24/03/2023. The Following Hotmix Plants were

inspected:

1.

ii.

iii.

1v.

M/s Shantadurga Hotmix Enterprises, located at Survey No. 61/2, 61/3
& 61/7 of Balli Revenue Village, Village Panchayat Balli, Quepem ~ Goa
M/s Jayshree Mallikarjun Construction, located at Survey No. 61/2 - C,
of Balli Revenue Village, Village Panchayat Balli, Quepem — Goa

M/s Samarth Constructions, located at Survey No. 61/2, 61/1, of Balli
Revenue Village, Village Panchayat Balli, Quepem ~ Goa

M/s Madanant Constructions Goa Pvt. Ltd, Village Panchayat Balli,
Quepem — Goa

M/s Kudroli Constructions, Village Panchayat Balli, Quepem — Goa

. Name, address & contact no. of complainant: Shri. Saideep Painginkar,

Address: R/o Poinguinim, Canacona-Goa
Contact No.: 9036628595
Nature of Complaint: -
a) Noise pollution: - No
b) Waste Water disposal: - No
¢) Air emission: - Yes
d) Solid waste disposal: - No
e) Any other: - Constant fumes and particulate matter discharged from
the unit causing heavy pollution and distress to the environment.
Whether any previous complaint received, if yes, details: -

. Whether any show cause notice/directions/letter for corrective if yes,

provide details: - Yes,
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SCN No. 1/25/19/PCB/legal/480 dated 11/12/2019 (M/s Jayshree
Mallikarjun Constructions)

. 12/23-PCB/1599750/Tech/8713 dated 14/07/2023(M/s Jayshree

Mallikarjun Constructions)

1/19/2020/PCB/Tech9662 dated 17/09/2020 (M/s Madanant
Construction)

1/25/19-PCB/legal/13441 dated 06/12/2019 (M/s Madanant
Construction)

1/25/19-PCB/legal/13441 dated 06/12/2019 (M/s Madanant
Construction)

5. Name and address industry/unit against whom complaint is filed:

a.

d.

e.

M/s Shantadurga Hotmix Enterprises, located at Survey No. 61/2, 61/3
& 61/7 of Balli Revenue Village, Village Panchayat Balli, Quepem —
Goa

. M/s Jayshree Mallikarjun Construction, located at Survey No. 61/2 - C,

of Balli Revenue Village, Village Panchayat Balli, Quepem — Goa
M/s Samarth Constructions, located at Survey No. 61/2, 61/1, of Balli
Revenue Village, Village Panchayat Balli, Quepem — Goa

M/s Madanant Constructions Goa Pvt. Ltd, Village Panchayat Balli,
Quepem — Goa

M/s Kudroli Constructions, Village Panchayat Balli, Quepem — Goa

6. Product manufactured: - Asphalt Concrete and Bituminous Metal
7. Quantity of production: -

St. . | Name of the Unit Production Quantity
No.

1 ‘M/s Shantadurga Hotmix Enteiptises ~ 480TPD

2 M/s Jayshree Mallikarjun Construction 120TPH

3 M/s Samarth Constructions 3750 m® per month
4 M/s Madanant Constructions Goa Pvt. Ltd. | Data not available
5 M/s Kudroli Constructions | Datanot available
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8. Raw Material: - Data Not Available

9. Machine/equipment installed: - Hot Mix Plant

10.Approximate production in last 2 thonths (based on receipts of purchase
of raw materials orders and payments received): - Data not provided

11.Manpower requirement: - Data not provided

12.Status of operation of unit: -

Sr. | Name of Unit Status of Operation
No. D D

1 | M/s Shantadurga Hotmix Enterprises | Operational

2 | M/s Jayshree Mallikarjun Construction = | Operational .
3 | M/s Samarth Constructions Not in Operation at the

time of inspection

4| M/s Madanant Constructions Goa Pvt. Ltd. | Not in Operation at the
time of inspection

5 | M/s Kudroli Constructions Not in Operation at the
time of inspection

13.Site description and schematic sketch of site: -

14.Type of area: -

15.Distance of nearest residence/school/hospital/any prominent structure:

16.Distance of water body (Specify which if any): -

17.Noise Pollution Control measures adopted: - Could not be verified

18.Water consumption (meter reading of previous water supply bills): -
Data not provided

19.Waste water generation: - Data not provided

20.Disposal method: -

21.Capacity of septic tank/soak pit/sewage treatment plant/effluent
treatment plant: -

22.Whether capacity sufficient (Yes/No): - Yes

23.Electrical consumption: -

24.So0lid waste generated: -

Sr. | Name of Unit Quanﬁty Mode of
No. generated | Disposal

1 | Ms Shantadurga Hotmix Enterprises 20K gs/day | To be reused
1n process
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2 |[M/sT ayshree Mallﬂcarjun Construction

| 361<gé/day TTo be sold to

Scrap Dealeis

3 M/s Samafth Cbnstnictioim

| ZOKgs/day To be reused

|in process

4 M/s Madanant COnst1uctibns Gda Pvt
Ltd.

Data Not | Data Not

Available | Available

' 5 M/s Kudroli Constructions

Data Not | Data Not
Available | Available

25.Hazardous Waste: -
26.P¢rmissi0n from:

St. | Name of Unit Local GSPCB
No. | . IBody |
1 M/s Shantadurga Hotmix YES YES, valid upto
__| Enterprises o L [29/02/2028 |
2 | M/s Jayshree Mallikarjun YES YES, Consent to expand
Construction valid upto 24/05/2026

and Consent to Operate:

_ ol 1 Applied for renewal
3 M/s Samarth Constructions | YES Conseént to Opeiaté was
| L | valid upto 23/01/2023
4 M/s Madanant Constructions | No data | No data available
, Goa Pvt. Ltd. | available | | _ y
5 M/s Kudroli Constructions No data | No data available
available

27.Noise levels recerded: -

28.DG set capacity: - N ,
Sr. Name of Unit D.G. Set capacity
No.
1 M/s Shantadurga Hotmix Enterprises 125 KVA
2 | M/s Jayshree Mallikarjun Construction 125 KVA
3 M/s Samarth Constructions 125 KVA
4 M/s Madanant Constructions Goa Pvt. Ltd. | No data available
5 M/s Kudroli Constructions No data available

29.Boiler capacity: - N.A.
30.Oven capacity: -
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31.Furnace capacity: -

32.Rotary kiin: -

33.Dust suppression methods: - Refer Additional observations

34.In case of Induction furnace: -

35.In case of sponge iron units: -

36.Is ambient monitoring carried out (Yes/No): - NO

37.Are reports submitted as per consent conditions (Yes/No): - NO
38.Is environmental statement submitted (Yes/No): - NO

39.1s water cess submitted (Yes/No): - N.A.

40.Are all consent conditions complied with (Yes/No): - Refer Additional

observations

41.Is Bank Guarantee submitted (Yes/No): - NO
42.If yes, has the unit complied, give details: -

43.Additional observaticns:
a. M/s Shantadurga Hotmix Enterprises:

1.

ii.

iii.

iv.

vi.

The unit is located at Survey No. 61/2, 61/3 & 61/7 of Balli
Revenue Village, Village Panchayat Balli, Quepem — Goa

The unit was Operational at the time of inspection

Sprinkling of water through tankers at stacking: was not
being carried out at the time of inspection

Wind breaking walls: No Artificial wind breaking walls have
been provided by the unit, however, trees are existing on the
periphery of the Unit.

APC devices: The unit has installed Wet Scrubber System for
the hot mix plant. The emissions are passed through the wet
Scrubber and though the stack of approx. height of 12mts.
Metaled road: Approach road from Main Highway till unit
entrance 15 not metaled and no metaled road has been provided

within the premises



vii.
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Sprinkling for dust suppression: was not being carried out at

the time of Inspection

b. M/s Jayshree Mallikarjun Construction

i.

ii.

iii.

iv.

vii.

The unit is located at Survey No. 61/2 - C, of Balli Revenue
Village, Village Panchayat Balli, Quepem — Goa

The unit was Operational at the time of inspection

Sprinkling of water through tankers at stacking: was not
being carried out at the time of inspection

Wind breaking walls: No Artificial wind breaking walls have
been provided by the unit, however, trees are existing on the
periphery of the Unit.

APC devices: Unit has installed Dust Collection (Dty Bag House
Systern for the hot mix plant. The emissions are passed through
the Dry Scrubber and let out through the stack having approx.
height of 6mts.

Metaled road: Approach road from Main Highway till unit
entrance is not metaled and no metaled road has been provided
within the premises

Sprinkling for dust suppression: was not being carried out at

the time of Inspection

¢. M/s Samarth Constructions

i.

ii.

The unit is located at Survey No. 61/2, 61/1, of Balli Revenue
Village, Village Panchayat Balli, Quepein ~ Goa

The unit was non-operational at the tithe of Inspection.
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iii. Sprinkling of water through tankers at stacking: Could not be
verified as unit was non - operational

iv. Wind breaking walls: No Artificial wind breaking walls have
been provided.

v. APC devices: Could not be verified as unit was non - operational
Metaled road: Approach road from Main Highway till unit
entrance is not metaled and no metaled road has been provided
within the premises

vi. Sprinkling for dust suppression: Could not be verified as unit
was non - operational
d. M/s Madanant Constructions Goa Pvt. Ltd.

i. The unit is located in Village Panchayat Balli, Quepem — Goa

ii. The unit was non-operational at the time of Inspection.

iii. Sprinkling of water through tankers at stacking: Could not be
verified as unit was non - operational

iv. Wind breaking walls: No Artificial wind breaking walls have -
been provided.

v. APC devices: Could not be verified as unit was non - operational
Metalled road: Approach road from Main Highway till unit
entrance is not metaled aind no metaled road has been provided
within the premises

vi. Sprinkling for dust suppression: Could not be verified as unit

was non — operational.

e. M/s Kudroli Constructions:
i. The unit is located in Village Panchayat Balli, Quepem — Goa



il.

1ii.

iv.

vi.
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The unit was non-operational at the time of Inspectioi.
Sprinkling of water through tankers at stacking: Could not be
verified as unit was non - operational

Wind breaking walls: No Artificial wind breaking walls have
been provided.

APC devices: Could not be verified as unit was non - operational
Metaled road: Approach road from Main Highway till unit
entrance is not metaled and no metaled road has been provided
within the premises

Sprinkling for dust suppression: Could not be verified as unit

was non - operational

Photographs have been attached below for reference.

Name of the Inspecting Official:

Siddhant Desai
(Junior Environmental Engineer)



Photographs:

Fig: M/s Madanant Construction
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Fig: M/s Jayshree Mallikarjun Constructions




Fig: M/s Samarth Construction
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Appf R ORE
Goa State Pollution Control Board QEHS- MME ~F (10-03)

COMPLAINT ASSESSMENT REPORT

Sub:_Complaint from South Goa Zilla Parishad Member Mr. Kushali J Velip an.d
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RATMOHAN PRABHU DESSAI (JEE-GSPCB) and
Mis. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree
Mallikarjun Construction., M/s. Thasﬂna Construction Pvt Ltd., M/s. Madanant
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed
telephonically to the complainant Mr. Kushali J Velip of the visit. Howevet the
complainant Mr. Kushali J Velip, replied the undersigned saying hé had never inwarded
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name, Address & contact of Complainant:-

Mr. Vithoba Fal Dessai
Contact no. 7350576770.
2. Nature of Complaint:-

a) Noise Pollution- Yes
b) Waste water disposal-
¢) Air Emission- Yes
d) Solid waste disposal-
e) Any other-
Whether any previous complaint received, if yes, details:-
4. Whether any show cause notice/ direction/ letter for corrective if yes provide
details:- '
5. Name & address of industry/ unit against whom complaint is filed:
M/s. Jayshree Mallikarjun Constiuctions.
IO.  M/s. Thasma Constructions Pvt. Ltd.
1.  M/s.Madanant Construction Goa Pvt Litd.
IV. M/s. Samarth Construction. |
V.  M/s. Shantadurga Hot Mix Enterprises
Located at Balli, Quepem —Goa.

w

—

6. Product Manufactured :- Hot Mix Plants.
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Goa State Poliution Control Board - QEHS- MME —F {10-03)

7. Quantity of Production:

Sr. no. | Name of the unit _ _Qu'mtlty
L. MJs. Jayshree Mallikatj Jun 128TPH + 120TPH
. Construction’s. 1. L
2. M/s. Thasma Construction Pvt. Ltd. (| No Recotds Available
éarlier Kudroli Builders infrastructure
pvt. Ltd)
3. M/s. Madanant Construction Goa Pvt | 45TPH
Ltd.
4, M/s. Samarth Constructions 3750m3/Month
5. | M/s. Shantadurga Hot Mix Enterprises | 480TPD

‘ 8 Site descrl_tlon 'md schematlc sketch of s1te. _

9. Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify.

Page 2 0f 8
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Goa State Pollution Control Board

11. D.G set capacity:-

12.

QEHS- MME ~F (10-03)

Sr. | Name of the Hot mix plant D.G set capacity
no.
1. | M/s. Jayshree Mallikarjuir Constiuction’s 380K VA+125KVA
2. | M/s. Thasma Constiuction Pvt. Ltd.(
earlier Kudroli Builders infrastructure pvt.
Ltd).
3. | M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4, | M/s. Samarth Constructions. 125KVA
5. | M/s. Shantadurga Hot Mix Enterprises. - 125KVA

Goa State Pollution Control Board Consent status:

Sr.
no.

Name of the Hot Mix Plant

Consent status

1.

MJs. ayshree Mallikafjuﬁ
Construction’s.

Renewed Consent no:
12/2023-
PCB/1599750/000011628
issued dated 02/01/2024 and
is valid 19/01/2032.

Consent (expansion)-
12/2023-
PCB/1984297/000013897
issued dated 18/03/2024 and

MJs. Thasma Construction Pt Ltci.( ‘
Earlier Kudroli Builders infiastructure
pvt. Ltd).

No- Consent to operate.

M/s. Madanant Construction Goa Pvt.
Ltd.

Appﬁed for consent and is
under process.-
Application ID-2069331

M/s. Seimarth Constructions.

Unit was having consent
to operate issued dated
23/07/2021 bearing no.
6/1387/20-
PCB/Tech/7528 and was
valid till 23/01/2023,

Applied for renewal of
consent, but pending with
unit for resubmission of
document’s- application
ID 1892080

Page 3 0of 8
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Goa State Pollution Control Board QEHS- MIMIE —F (10-03)
5. | Mis. Shantadurga Hot Mix | Consent no. 12/2020-
Enterprises. PCB/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028.

13. Additional Observations:-

All five units were not in operation during the inspection, as during the
monsoon there is no demand and unit will commence the activity in the
month of December.

As per the Complainant, all the plants were in sy. no. 15 of village of balli
, however as per inspection conducted all five hot mix plants were in sy.
no. 61.

Out of five hot mix plant located in the Sy. no. 61, at present only two hot
mix plant has taken consent from the Board ( Ref- point table 12).

Noise monitoring of the units were not cairied out as the units were not in
operation.

During the inspection immense hill cutting was visible.

Also the raw material i.e Basalt stone (crushed) was left open.

The internal roads were not paved.

As informed by the complainant Mr. Vithoba Faldessai, one of the Hot
mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted
the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.--( Fig 1)
Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION
in the plot no. 61/1 & 61/2, Balli Quepein-Goa.

Page 4 of 8
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Goa State Pollution Control Board QEHS- MME —F (10-03)

14. Photos for observation:

Fig.1- M/s. SHANTADURGA HOTMIX ENTERPRISES, shifted to Sy. no.
15/1 from sy. no. 61/2, 61/3& 61/7.

Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix plant

Page 5 of 8
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Goa State Pollution Control Board QEHS- MME —F (10-03)

Fig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT

Page 6 of 8 '
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Conclusion:

As per the record available with the Board M/s. Thasma Construction has not
obtained consent of the Board.

As per the record available, M/s. Madanant construction has applied for the Boards
consent and is under process with the Board.

As per records, M/s. Samarth Construction, Unit was having consent to operate issued
dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till
23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of
document’s.

As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no.
12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till
29/02/2028.As per record,

Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023-
PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Conseit
(expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid
till 19/01/2032.

Page 7 of 8
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Goa State Pollution Control Board QEHS- MME —F (10-03)
o My/s. Jayshree Mallikarjun Constructionn Pvt. Ltd, has conducted the Ambient Air
Monitoring report, stack emission monitoring report, Ambient noise level imonitoring

report, Form V.

Name and Designation of the Inspecting Board Official:

(Mr. RAJMOHAN SUBODH PRABHU DESSAIL JEE-GSPCB)

Page 8 of 8
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OFFICE ADDRESS

To,

M/s. Thasma Construction Private Limited
House No. 3608,

Near Dynasoda Company,

Talaulim Bandh

Navelim Salcete, 403707,

Copy to:

1. The District Collector, Office of District Collector, Mathany Saldanha
Administrative Complex, Near KTC Bus Stand, Matgao, Salcete- Goa ...
Who is directed in terms of the provisions of Section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1081; to ensure that the operation
of the unit is_stopped/closed with immediate effect and t0 _subimit a
compliance report in_this regard_to this office.

2. Office file.

3. Guard file.
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From : Mr. Kushali J. Velip. :
Mr. Suresh Kepekar \2"‘" -
ZHlla parished member quepem Go»403 705
Mr. Bamtt Tolu velip & 10 others.

Dated :/¢t / O/ 2024 .

To,
The Member secretary,
Goa state pollution control Board ,
Opp. Saligao seminary, Saligao — Goa 403 511.

Sub : Installation of lllegal Hot mix tar/ Bitumen plants in Sy. No15 of village Benurdem in
quepem tatula,

Sir,

This is to bring to your notice that the illegal instailation of Hot mix plantin sy. No  of viliage

Benurdem in quepem taluka by MRM{’\/E.A‘/%W i, )};:;,:-'(f-’j,g',.,{,gj.,:,/_:) AFLr ) AN CAR A MAR Gis i

without any required permissions/ approval from the concerned TCP,GSPCB,Collettor, south goa ,£¢
from Ministry of Enviconment , Forest & Climate change New Delhi. As the local residence is within
500 mtrs from the said illegal Hot mix plants s releasing Hazardous waste , Toxic somke and Gases,
pollute of air, Environmentand leads to major diseases and breathing problems to local residence
mostly the small Babies and senior citizens |, school childens and patients in nearby health centre . (
Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepern taluka through
Google Map ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants in the said
area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margao
- karwar highway till date no concerned authorities have shown any interest to inspect the site to
arfive at the conclusion the very facts of the illegalities of the already existad plant in the Locality (
Enclosed NGT court Pune judgement copy for reference ) .

We the above members belongs to ST community as our complaints are pressed with political
pressure in local police station , collector office, GSPCB, now hereby request the concernad
authorities to visit the said site for physical inspection of the existing Hot mix plants with 31l top
officers of the above departments and the newly illegally set up Hmix plant in sy.no 15 o arrive at
the conclusion and pass the order for permanent closure of this highly poisonous , Hazardous Hot
mix plants operating which have started illegally is now taking lives of innocent school childrens and
senior citizens who are residence and passerby on NH 66 road as tourist and patients who are
admitted to nearby Primary health centre , Balli, Quepem Goa . We appreciate for your Quick action

~oh-the-abave-subject on-Priority:: ~ - mmrseer st o

Please do the needful,

Yours faithfully,
e " "/_/7 ‘ . m‘;;-/~ &v‘?ﬁ?"-
i a’,.mézdff Rt <

Kushali J. Velip. Suresh Kepekar Bamt,'t. Velip .

]
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Goa State Pollution Control Board 2 _ V ‘ :. QEHS- MME ~F (10-03)

COMPLAINT ASSESSMENT REPORT

+Sub:_Complaint from South Goa Zilla Pa;;:isllad Member Mr. Kuslxali, J. Velip and
others against installation of hot mix tay/ Bitumen Plant in sy. no. 15 of village of
Benurdem in Quepem Talula.

Offiee order: 2024/GSPCB/Tech/6094 : Dated 19/06/2024

2t As dil_'ected the Board official Mr. RATMOHAN PRABHU DESSAI (JEE-GSPCB) and
i Mrs. LUIZA D SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree
Mallikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s, Madanant
COnstl‘llction Goa Pvt Litd., M/s. Samarth Construction Pvt Ltd and M/s.
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed
telephonically to the complainant Mr. Kushali ] Velip of the visit. However the
complainant Mr, Kushali I Velip, replied the undersighed saying he had never inwarded
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal
Dessai- resident of Balli Quepem Goa and was present during the inspection.
1. Name, Address & contact of Complainant:-

Mr. Vithoba Fal Dessai
Contact no. 7350576770.
2. Nature of Complaint:-
a) Noise Pollution- Yes
b) Waste water disposal-
. ¢) Air Emission- Yes
S d) Solid waste disposal-
e) Any other-
Whether any previous comphmt received, if yes, details:-
Whether any show cause notice/ direction/ letter for corrective if yes provide
details:-
5. Naine & address of industry/ unit against whom complaint is filed:
1. M/s. Jayshree Mallikarjun Constructions.
II.  M/s. Thasma Constructions Pvt. Ltd.
1.  M/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction.
' - V. M/s. Shantadurga Hot Mix Enterprises
Located at Balli, Quepem ~Goa.

il e

6. Product Manufactured :- Hot Mix Plants.

Page 1 0of8
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Goa Staté Pollution Control Board B QEHS- MME ~F (10-03)

7. Quantity of Production:

Sr. 0. | Name of the unit . Quantity
I, M/s. Jayshree Mallikatjun ' 128TPH + 120TPH
Construction’s. N
2 M/s. Thasma Construction Pvt. Ltd.( | No Records Available

earlier Kudroli Builders infrastructure
pvt. Lid) R
M/s. Madanant Construction Goa Pvt | 45TPH

3.
Ttd. g , 4
4, M/s. Samarth Constructions | 3750m3/Month
S. M/s. Shantadurga Hot Mix Enterprises | 480TPD .

8. Site iption and schematic sket
RN DO RIS D VPSS D RS
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9. Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify.

{
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Goa Staté Pollution Control Board

11. D.G set capacity:-

QEHS- MME ~F {10-03)

Sr. | Name of the Hot mix plant D.G set capacity
no. " .
1. | M/s, Jayshree Mallikarjun Construction’s. | = 380KVA+125KVA
2. | M/s. Thasma Construction Pvt. Ltd.( e
earlier Kudroli Builders infrastructure pvt.
wd. . R
3. | M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. | M/s. Samarth Constructions. , 125KVA
5. | M/s. Shantadurga Hot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:

Sr.
no.

Name of the Hot Mix Plant

Consent status

1.

M/s. Jayéhree Mallikarjun -
Construction’s.

Renewed Consent no:
12/2023-
PCRB/1599750/00001 1628
issued dated 02/01/2024 and
is valid 19/01/2032.

Consent (expangion)-
12/2023-
PCB/1984297/000013897
issued dated 18/03/2024 and

is valid till 19/01/2032,

M/s. Thasma Construction Pvt Ltd.(
Barlier Kudroli Builders infrastructure
pvt. Ltd).

No- Consent to operate.

M/s. Madanant Construction Goa PVt.
Ltd.

Applied for consent and is
under process.-
Application 11D-206933 1

M’s. Samarth Constructions.

Unit was having consent
to operate issued dated
23/07/2021 bearing no.
6/1387/20-
PCB/Tech/7528 and was
valid till 23/01/2023,

Applied for renewal of

consent., but pending with
unit for resubmission of
document’s- application

D 1892080
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Goa State Pollution Control Board - o QEHS- MME ~F (10-03)
3 s, Shantadurga Hot Mix Consent no. 12/2020- |
Fnterprises. PCB/760018/00005870

issued dated 11/07/2021
and is valid till
129/02/2028.

13. Additional Observations:-

@

All five units were not in operation during the inspection, as during the
monsoon there is no demand and unit will commence the activity'in the
month of December. '

As per the Complainant, all the plants were in sy. no. 15 of village 6f balli -

. however as per inspection conducted all five hot mix plants were in sy.
no. 61.

Out of five hot mix plant located in the Sy. no. 61, at present only two hot
mix plant has taken consent from the Board ( Ref- point table 12).

Noise monitoring of the units were not carried out as the units were not in
operation.

During the inspection immense hill cutting was visible.

Also t]ﬁe raw material i.e Basalt stone (crushed) was left open.

The internal roads were not paved.

As informed by the complainant Mr, Vithoba Faldessai, one of the Hot
mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted
the location firom sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.---( Rig 1)
Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION
in the plot no. 61/1 & 61/2, Balli Quepem-Goa.
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14. Photos for observation: . - o
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Fig-6, Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

'Conclusion:
'®:{ As per the record available with the Board M/s. Thasma Construction has not

obtained consent of the Board.

As per the record available, M/s. Madanant construction has applied for the Boards
consent and is under process with the Board. |

o As per records, M/s. Samarth Construction, Unit was having consent to operate issued
" dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till

. 23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of

document’s.

As per record, Unit Ms. Shantadurga Hot Mix Enterprise, has valid Consent no.
12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till
29/02/2028.As per record, .
" Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023-
PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent
" (expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid
till 19/01/2032.

[ ]
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Goa State Polution Control Board o o QEHS- MME —F (10-03)
& M/s, Jayshree Mallikarjun Construction Pvi. Ltd, has conducted the Ambient Air
Monitoring report, stack emission monitoring report, Ambient noise level monitoring

report, Form V,

Nanie and Designation of the Inspecting Board Official:

el

W,

(Mr. RAJMOHAN SUBODH PRABHU DESSAL JEE-GSPCB)

Page 8 of 8
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OFFICE ADDRESS

To,

M/s. Thasma Construction Private Limited
House No. 360B,

Near Dynasoda Company,

Talaulim Bandh

Navelim Salcete, 403707,

Copy to;
1. The District Collector, Office of District Collector, Mathany Saldanha

Administrative Complex, Near KTC Bus Stand, Margao, Salcete- Goa ....
Who is directed in terms of the provisions of Section 33(A) of the Water
(Prevention and Control of Pollution) Act, 1974; t6 ensure that the
operation of the unit is stopped/elosed with immediate effect and to
submit a compliance report in_this regard to this office

2. Office file.

3. Guard file.
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From : Mr. Kushali 1. Velip. : AN )
Mr. Suresh Kepekar V2l

ZUlla parished member quepem Goad03 708
Mr, Bambt Tolu velip & 10 others.

Dated :/¢b / 0%/ 2024 .
To,
The Member secretary,

Goa state pollution control Board ,
Opp. Saligao seminary , Saligao - Goa 403 511,

Sub : Installation of Illegal Hot mix tar/ Bitumen plants in Sy. No15_of village Benurdem in
quepem taluka,

Sir,

This is to bring to your notice that the illegal installation of Hot mix plantin sy. No  of village
Benurdem in quepem taluka by Mr. ASARAfRi £l DA BRI 2.38142 ) ARG AR VANANG b1 o
without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south poa ,EC
from Ministry of Environment , Forest & Climate change New Delhi . As the local residence is within
SQO mitrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic somke and Gases,
pollute of air, Environmentand leads to major diseases and breathing problems to local residence
mostly the small Bahies and senior citizens , school childens and patients in nearby heslth centre . (

Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem taluka through
Google Map ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix planis in the said
area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margan
~ karwar highway till date no concerned authorities have shown any interest to inspect the site to
arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality (
Enclosed NGT court Pune judgement copy for reference ) .

We the above members belongs to ST community as our complaints are pressed with political
pressure in local police station , collector office, GSPCB, now hereby request the concerned
authorities to visit the said site for physical inspection of the existing Hot mix plants with all top
officers of the above departments and the newly illegally set up Hmix plantin sy.no 15 to arrive al
the conclusion and pass the order for permanent closure of this highly poisonous , Hazardous Hot
mix plants operating which have started illegally is now taking lives of innocent school childrens and
senior citizens who are residence and passerby on NH 66 road as tourist and patients who are
admitted to nearby Primary health centre , Balli, Quepem Goa . We appreciate for your Quick action

—on-the-above -subjéct ON-PLIOLIY: v wm rmrmemmn e e e

Please do the needful,

Yours faithfully,
. & AT
M‘W{ldlviél/:f 7 it 7 /"/rf I Lf
{ Cept? ap ()J ~ 20 2%

Kushali J. Velip. Suresh Kepekar Bamit, C. Velip .
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"Goa State Pollution Control Board - : QEHS- MM ~F (10-03)

COMPLAINT ASSESSMENT REPORT

:Sfu.b: Complaint from South Goa Zilla Parishad Member Mr. Kushali J. Velip and
-'Qtlxel's against installation of hot mix tay/ Bitumen Plant in_sy. no. 15 of village of
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RATMOHAN PRABHU DESSAI (JEE-GSPCR) and
Mrs. LUIZA D* SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree
Mallikarjun Construction., M/s. Thasma Construction Pvt Ltd., V/s. Madanant
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.
‘Shantadurga Blot Mix Enterprises, dated 21/06/2024. The Board official had informed
telephonically to the complainant Mr, Kushali J Velip of the visit, However the
complainant Mr. Kushali T Velip, replicd the undersigned saying he had never inwarded
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant My, Vithoba Fal
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name , Address & contact of Complainant:-

Mr. Vithoba Fal Dessai
Contact no. 7350576770.
2. Nature of Complaint:-
a) Noise Pollution- Yes
b) Waste water disposal-
¢) Air Emission- Yes
d) Solid waste disposal-
e) Any other-
Whether any previous complaint received, if yes, details:~
Whether any show cause noticé/ direction/ letter for corrective if yes provide
details:-
5. Name & address of industry/ unit against whoin ¢omplaint is filed:
1. M/s. Jayshree Mallikarjun Constructions.
II.  M/s. Thasma Constructions Pvt. Ltd.
III.  M/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction.
V.  M/s. Shantadurga Hot Mix Enterprises
Located at Balli, Quepem ~Goa.

>

6. Product Manufactured :- Hot Mix Plants.

Page 1 of 8




143

Goa State Pollution Control.Board QEHS- MME =F {10-03)-

7. Quantity of Production: = . o
Srono. | Name of the anjt” - -+ . | Quantity

1. M/s. Jayshree Mallikarjun "1 128TPH + 120TPH
Construction’s, R
M/s. Thasma Construction Pvt. Ltd.( | No Records Availablé

earlier Kudroli Builders infrastructure
pvi. Ltd) L
3 M/s. Madanant Construction Goa Pvt | 45TPH
lid.
4, M/s. Samarth Constructions . 13750m3/Month
5. M/s. Shantadurga Hot Mix Enterprises | 480TPD

o

e oo i T

S Site

descril)tion and schematic sketch of
Ty

% TR AR e3P AR AR I,
T e

BRe SRRt
ST, v

= ,.—5«’

e

o

3 . i ! ;"_:’,.' RIS
‘A’ 8 y 8
5

\

9, Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

KRS,
AR

3

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify. ' :
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‘Goa State Pollution Control Board

11. D.G set capacity:-

QEHS- MIME ~F (10-03)

Sr. | Name of the Hot mix plant D.G set capacity
_ho. e e e e
1. | M/s. Jayshree Mallikarjun Construction’s. 380K VA+125KVA
2. | M/s. Thasma Construction Pvt, Ltd.(
earlier Kudroli Builders infrastructure. pvt.
),
3. | M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. | M/s. Samarth Constructions. 125KVA
5. | M/s. Shantadurga Hot Mix Enterprises. 125K VA

12. Goa State Pollution Control Board Consent status:

Sr.
ho.

Name of the Hot Mix Plant

Consent status

1.

M/s Jayshree Mallikarjun
Construction’s.

- PCB/1599750/000011628

Renewed Consent no:
1272023~

issued dated 02/01/2024 and
is valid 19/01/2032.

Consent (expansion)-
12/2023-
PCB/1984297/000013897
issued dated 18/03/2024 and
is valid till 19/01/2032,

| M/s Thasma Construction PvL, Ltd.(

| pvt. Ltd).

Earlier Kudroli Builders infrastructure

No- Consent to operale.

M/s. Madanant Construction Goa Pvt.
Ltd.

Applied for consent and is
under process.-
Application ID-2069331

M/s. Samarth Constructions.

unit for resubmission of

Unit was having consent
to operate issued dated
23/07/2021 bearing no.
6/1387/20-
PCB/Tech/7528 and was
valid till 23/01/2023,

Applied for renewal of
consent, but pending with

document’s- application
11D 1892080
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Goa State Pollution Control Board ' | : QEHS- MME —F (10-03) -
5. | M/s. Shantadurga Hot Mix Consent no. 11‘24/‘2_0_20.— ’/
Enterprises. . PCB/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028.

13. Additional Observations:-

(]

All five units were not in operation during thé ifispection, as during the
monsoon there is no demand and unit will commence the activity in the
month of December.

As per the Complainant, all the plants wete in sy. no. 15 of village of balli
, however as per inspection conducted all five kot mix plants weré in sy.
no. 61.

Out of five hot mix plant located in the Sy. no. 61, at present énly two hot
mix plant has taken consent from the Board ( Ref- point table 12).

Noise monitoring of the units were not carried out és thé units were not in
operation. .

During the ingpection immense hill cutting was visible.

Also the raw material i.e Basalt stone (crushed) was left open.

The internal roads were not paved.

As informed by the complainant Mr. Vithoba Faldessai, oné of the Hot
mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted
the location from sy. no. 61/2, 61/3& 61/7 t6 Sy. no. 15/1.~-( Fig 1)
Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION
in the plot no. 61/1 & 61/2, Balli Quepem-Goa.

Page 4 of 8 )
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‘Goa State Pollution Céhtrol Board QEHS- MME ~F (10-03)

14. Photos for observation:

s
N

£
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5
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A

S
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Fig.1- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to 8y. no.
15/1 from sy. no. 61/2, 61/3& 61/7. ’

.. G oA
‘-_ggi A8 Y30

S

Fig.2- M/s. Thasma Construction ( Kudroli Counstiruction) Hot mix plant
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Fig-6, Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

. e

o

- Conclusion _ .
e Asper the record available with the Board M/s. Thasma Construction has not

obtained consent of the Board.

o As per the record available, M/s. Madanant construction has applied for the Boards
consent and is under pfocess with the Board. |

» As per records, M/s. Samarth Construction, Unit was having consent to operate issued

dated 23/07/2021 bearing no. 6/ 1387/20-PCB/Tech/7528 and was valid till
23/01/2023, Applied for renewal of consént, but pending with unit for resubmission of
~ document’s.

o As perrecord, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no.
12/2020-PCB/760018/00005870 issued dated [1/07/2021 and is valid till
29/02/2028.As per record, |

-1z e Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023-
PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent
(expansion)- 12/2023-PCB/ 1984297[00001389’7 issued dated 18/03/2024 and is valid
till 19/01/2032. | S |

&
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Goa State Pollution Control Board ' S B QEHS- MME ~F {10-03) -
e M/s. Jayshree Mallikarjun Construction Pvt., Ltd, has conducted the Ambient Air

Monitoring report, stack emission monitoring report, Ambient noise level monitoring

' 1

report, Form V.,

Name and Designation of the Inspecting Board Official;

R T e P

(Mr. RAJMOHAN SUBODH PRABHU DESSAY, JEE-GSPCB)
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OLLUTION CONTROL &
difel Lo CLd %fzﬁ*g%ﬁi@%@ S
& ?ESQ 90049-2015, IS0 14001:2015, IS0 45001:2018 Certified Boaydl
Ehone Nos s 07760; B Emait Ids: ‘ . |
s, Cha , GHPCH: chalrman-gspeb.goa g i o
2407701, 2407703 o \Is}:n]:;:?:} gccremx“y, GEPLUE: ms-gspobopiason s
N Office: mail.gspeb@gov.in
BY REGD A.D.
No.1/25712024-PCB/21232/Tech/ 1 € 09 Date: g ¢ /0772024
DIRECTIONS UNDER SECTION 33(A) READ WITH SECTION 25/26 OF
THE WATER (PREVENTION AND CONTROL OF POLLUTIOM) ACT,
1974
WHEREAS, the Goa State Pollution Control Board (hereinatier referred to
as the “Board”, in short) was in receipt complaint letter dated 10/06/2024 from M. |
ushiali J Velip — ZP Member South Goa , Mr. Suresh Kepekar and M. Bamio
. informing the Board to conduct the inspection of five hot mix bitumen
plants.operating illegally on Sy. No. 61/2 and Sy, No. 15.
4 €apy-of the letter dated 10/06/2024 is enclosed)
WHERTEAS, officials of the Goa State Pollution Control Board (hereinatter
Lefem,ed- to ag the: “Board”, in short) have conducted a site inspection of your unit
Mis. Madauam: Constructions Goa Private Limited, ¢/o. Mr. Sudin
5 located.at Sy. No.. 61/1, 2, 3 and 7, Balli, Quepem-Goa on 21/06/2024.

the: icourse of the said site inspection it was observed that your unit Ms.
Construetions Goa Private Limited, Located at Sy. no.. 61/1,2.3 and 7 ,
m-Goa was not in operation, however plant machineries were installed
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i 16161 ‘Lhe Watel (Plevenmon and Control of Pollullon) Au,t 1974 dl’ld are
;entmumg io opexate yom umt without the Boards Consent to Operate

& undersigned under section 33(A) read with section 25/26 of the
ion and Control of Pollution) Act, 1974, the management of your
Mi/s, Madanant Constructions Goa Private Limited, C/o. Mr. Sudin

Buaid:grantsaits:Consent to Operate the same

TAKE NOTE, that your failure to comply with the aforesaid directions will
cempel“ihe Board to- initiate stringent legal action against you under the provisions
fthe "Watel (Prevention and Control of Pollution) Act, 1974 without any further
notiee;

Tssuedion this 2 day of July2024.
(Dr. Shamila 'M0§£ieis'0)

Member Secretary
Goa State Pollution Control Board

UNEPADDRISS

Toy
M/s: Madanant:Constructions Goa Private Limited,

| at:Sy. no.. 61/1, 2,3 and 7,
Balli; Quepem-Goa
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OFFICE ADDRESS

To, :
M/s Madanant Construction Goa Private Limited
C/0.Mr. Sudin Verenkar

Ist Floor, Aquem Plaza,

Rawanfond Circle , Aquem,

Madgaon, Goa 403707

Copy to:
1. The District Collector, Office of District Collector, Mathany Saldanha

Administrative Complex, Near KTC Bus Stand, Margao, Salcete- Goa ....
Who is directed in terms of the provisions of Section 33(A) of the Water
(Prevention and Control of Pollution) Act, 1974; to ensure thal the
operation of the unit is_stopped/closed with immediate effect and to
submit a compliance report in_this regard_to this office

2. Office file.

3. Guard file.
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From : Mr. Kushali 1. Velip.
vale |

Mr. Suresh Kepekar
Zllla parished member quepem Goad03 705
Mr. Bamt Tolu velip & 10 others.

Dated /o / 0/ 2024 .

To,
The Member secretary,
Goa state pollution control Board ,
Opp. Saligao seminary , Saligao ~ Goa 403 511 .

Sub : Installation of {llegal Hot mix tar/ Bitumen plants in Sy. No15 of village Benurdem in

Sir,

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No  of village
Benurdem in quepem taluka by Mr. ASAR A L4l i.‘&‘y.;(‘ﬂ,‘-;’,,{ 3073 AH 50 ) AN SR ARSI Gt v
without any required permissions/ approvél from the concerned TCP,GSPCB,Cellector, south goa £C
from Ministry of Environment , Forast & Climate change New Delhi. As the local residence is within
500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic somke and Gases,
pollute of air, Environmentand leads to major diseases and breathing problems to local resiierin
mostly the small Babies and senior citizens , school childens and patients in nearby health contre
Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem taluka throuph
Google Map ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants in the said
area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margao
- karwar highway till date no concerned authorities have shown any interest to inspect the site to
arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality {
Enclosed NGT court Pune judgement copy for reference ) .

We the above members belongs to ST community as our complaints are pressed with political
pressure in lacal police station , collector office, GSPCB, now hereby request the concerned
authorities to visit the said site for physical inspection of the existing Hol mix plants with all top
officers of the above departments and the newly illegally set up Hmix plant in sy.no 1.5 to arive at
the conclusion and pass the order for permanent closure of this highly poisanous , Hazsrdous Hot
mix plants operating which have started illegally is now taking lives of innocent school childrens ana
senior citizens who are residence and passerby on NH 66 road as Lourist and patients who are
admitted to nearby Primary health centre, Balli, Quepem Goa . We appreciate for your Quick actie:
-onthe-above -subjéct on-Priority:

Please do the needful,
Yours faithfully,
](‘*"'J{xlﬁvf/‘;/./,j’f L a1, ¢ &QIOL/

g ot
Epee " .ﬁf@z// 3
Kushali J. Velip. Suresh Kepekar Bamt,’c. Velip .
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Goa State Pollution Control Board QEHS- MIVIE —F (10-03)

COMPLAINT ASSESSMENT REPORT

Sub: Complaint from South Goa Zilla Parishad Member Mr. Kushali J. Velip and
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/T ech/6094 Dated 19/06/2024

As directed the Board official Mr. RAIMOHAN PRABHU DESSAI (JEE-GSPCB) and
Mrs. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree
Mallikarjun Construction., M/s. Thasma Construction Pvt Lid., M/s. Madanant
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed
telephonically to the complainant Mr. Kushali J Velip of the visit. However the '
complainant Mr, Kushali J Velip, replied the undersigned saying he had never inwarded
the complaint against the 5 hot mix plant in above said area.

- The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name , Address & contact of Complainant:-

Mr. Vithoba Fal Dessai -
Contact no. 7350576770.
2. Nature of Complaint:-

a) Noise Pollution- Yes
- b) Waste water disposal-
¢) Air Emission- Yes
d) Solid waste disposal-
e) Any other-
3. Whether any previous complaint received, if yes, details:-
4. Whether any show cause notice/ direction/ letter for corrective if yes provide
details:- ' ,
5. Name & address of industry/ unit against whom complaint is filed:
I.  M/s. Jayshree Mallikarjun Constructions. .
II.  M/s. Thasma Constructions Pvt. Ltd.
1. M/s.Madanant Construction Goa Pvt Ltd.
IV.  M/s. Samarth Construction.
V.  M/s. Shantadurga JHot Mix Enterprises
Located at Balli, Quepem ~Goa.

6. Product Manufactured :- Hot Mix Plants.

Page 1 o0f 8
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Goa State Pollution Control Board QEHS- MIME ~F {10-03)

7. Quantity of Production:

Sr. nio. | Name of the unit Quantity

1. M/s. Jayshree Mallikarjun 128TPH + 120TPH
Construction’s,

2. M/s. Thasma Construction Pvt. Ltd.( No Records Available

carlier Kudroli Builders infrastructure
pyt. Ltd)

3. M/s. Madanant Construction Goa Pvt | 45TPH

L.
4, . M/s. Samarth Constructions 3750m3/Month
5. M/s. Shantadurga Hot Mix Enterprises | 480TPD

sketch of site:-

9. Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify.

Page20f8
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Goa State Pollution Control Board

11. D.G set capacity:-

QEHS- MIME —F (10-03)

Sr. | Name of the Hot mix plant D.G set capacity
no. .
1. | M/s. Jayshree Mallikarjun Construction’s. 380KVA+I25SKVA
2. | M/s. Thasma Construction Pvt, Ltd.( | =sm-mmmmmmmmemmmmenas
eatlier Kudroli Builders infrastructure pvt.
Ltd).
3. | M/s. Madanant Construction Goa Pyt Litd. 82.5KVA N
4, | M/s. Samarth Constructions. 125K VA
5. | M/s. Shantadurga Hot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:

Sr.
no.

Name of the Hot Mix Plant

Consent status

L.

M/s. Jayshree Mallikarjun
Construction’s.

Renewed Consent no: ‘
12/2023- [
PCB/1599750/000011628 |
issued dated 02/01/2024 and |
is valid 19/01/2032.

Consent (expansion)- :
12/2023- I
PCB/1984297/000013897 |
issued dated 18/03/2024 and
is valid till 19/01/2032.

M/s. Thasma Construction Pvt. Ltd.(
Earlier Kudroli Builders infrastructure
pvt. Ltd).

No- Consent to operate,

M/s. Madanant Construction Goa Pvt.
Ltd.

Applied for consent and is
under process.-
Application ID-2069331

M/s. Samarth Constructions.

Unit was having consent
to operate issued dated
23/07/2021 bearing no.
6/1387/20- '
PCB/Tech/7528 and was
valid ll 23/01/2023.

Applied for renewal of
consent, but pending with
unit for resubmission of
document’s- application

1D 1892080
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Goa State Pollution Control Board QEHS- MMVIE ~F (10-03)
%5 M/s. Shantadurga Hot Mix Conscnt no. 12/2020-
‘ Fnterprises. PCR/760018/00005870
J

issued dated 11/07/2021
and is valid till
29/02/2028.

13. Additional Observations:- :
=  All five units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the
month of December.

As per the Complainant, all the plants were in sy. no. 15 of village of balli
, however as per inspection conducted all five hot mix plants were in sy.
no. 61.

Out of five hot mix plant located in the Sy. no. 61, at present only two hot
mix plant has taken consent from the Board ( Ref- point table 12).

Noise monitoring of the units were not carried out as the units were not in
operation.

During the inspection immense hill cutting was visible,

Also the raw material i.e Basalt stone (crushed) was left open.

The internal roads were not paved.

As informed by the complainant Mr, Vithoba Faldessai, one of the Hot
mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted
the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.--( Fig 1)
Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION
in the plot no. 61/1 & 61/2, Balli Quepem-Goa.,

page 4 of 8
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14. Photos for observation:

.

2
I' SR e SREALS
SIS S

Tig.1- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no.
15/1 from sy. no. 61/2, 61/3& 61/7.
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Fig.2- M/s. Thasma Construction { Kudroli Construction) Hot mix plant
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iConclusion:

As per the record available with the Board M/s. Thasma Construction has not
obtained consent of the Board.

As per the record available, M/s. Madanant construction has applied for the Boards
consent and is under process with the Board.

As per records, M/s. Samarth Construction, Unit was having consent 1o operate issued
dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till
23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of
document’s.

As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no.
12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till
29/02/2028.As per record,

Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023-
PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent
(expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid
till 19/01/2032.

Page 7 of 8
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(Goa State Pollution Control Board QEHS- MME ~F (10-03)
o M/s. Jayshree Mallikarjun Construction Pvt, Ltd, has conducted the Ambient Air
Monitoring report, stack emission monitoring report, Ambient noise level monitoring

report, Form V.,

Name and Designation of the Inspecting Board Official:

(Mr. RAJMOBAN SUBODH PRABHU DESSAIL JEE-GSPCB)

Page 8of 8
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: Chairman, GSPCB: ehalrman-gspeb.goadd nic.in

E Mentber Secretary, GRPUE; ms-gspeb.gonirnie in
SN A Sees maiLosneb ROV i e
BY REGD A.D.
12024-PCBI21232/ Tech/ | 0 04 2 Date: 26 /07/2024

DIRECTIONS. UNDER SECTION 31(A) READ WITH SECTION 2i OF

HEREAS, officials of the Goa State Pollution Control Board (hereinafter

d o a5 the “Board”, in short) have conducted a site inspection of your unit
fiaifigly M5, Madanant Constructions Goa Private Limited, c/o. Mr. Sudin
’Vol enkar, ,I@cafcd at Sy N@ 61/ 1, 2 3 dnd 7, B'ﬂ Quepem -Goa on 21/06/2024

sate of fhe Boaldg as 1equncd undei the Al (waen‘uon and Control of
@n)i,AG‘t 1981

‘Near ‘Pilerne Industrial Estate, Opp.- Saligac Seminary, Saligao - Bardez Goa - 403511

P T TrIT i
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WHEREAS, records available with the Board indicate that till date you

onfinuing to operate your unit without the Boards Consent to Operate
ing to a.-violation of the provisions of the said Act.

AR T vy e L e e s

AS;, the Board at its 158" meeting held on 16/04/2024 has decided
ower to issue Directions under Section 31(A) read with section 21

¢ i evention and Control of Pollution) Act, 1981, to the Member
Seomicly fithe Board.

N@W THEREI‘ORE, in exercise of the powers vested with the Board :mr'*

@nuol of Polluuon) Act 1981 the management of your unil
‘Madanant Constructions Goa Private Limited, C/o. Mr. Sudin
ited at Sy. No. 61/1, 2, 3 and 7, Balli, Quepem-Goa is hereby
OSE/SUSPEND the operation of your unit till such time as the
‘Consent to Operate the same.

TAKE NOTE, that your failure to comply with the aforesaid directions will
e Board to initiate stringent legal action against you under the provisions
(it (Prevenition and Control of Pollution) Act, 1981, without any further

Issuedonthis S () day of July, 2024. )
Dr. Shami aglf\;/*iomeim)

Member Secretary
Goa State Pollution Control Board

—

‘UNIT ADDRESS

Tos

Isw Viadanant Constructions Goa Private Limited,
d at Sy. no,, 61/1, 2,3 and 7,

Bally; Quepem=-Goa
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ministrative .,C‘omplex, Neai KTC Bus Stand, Margao, Salcete- Goa ...
direeted in terms of the provisions of Section 31(A) of the Air

ion and Control of Pollution) Act, 1981; to ensure that the operation
¢ iit is. stopped/closed with immediate effect and to submit «
compliance reportin this regard to this office.

17 .
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o i Kushaly ) Velip.
My Surash: Kepelar
Zilla ;parished member quepem Gaad03 705
Mr.iBamie Tolu velip & 10 others.

Opp.Saligavseminary , Saligao ~ Goa 403:511.

Sub ¥instalistion-ofAliegal Hot mix--tar/ Bitumen_plants_in Sy. No15 of village Benurdem in

hig-to your.notice that the illegal instailation of Hot mix plantin sy No ol village
uepemtaluka by Mr. MA&&;;,W Lol ;M( SEERYN ng/, SY AR T et sl

he: sa.n,d xllegal Hot mix p_lan_ts is rel_ea.smg Hamrdous waste , Toxic sarmke and Gases,
gt Eivirenimentand leads to major diseases and breathing problame to loval resutenia
alFBabiesand senior citizens , school childens and patients in nearby health cenite
illegally set up plant in sy.no 15 of village Benurdem in quepem tiiks thiovsh

sion the very facts of the- ;Ilegahttes of the already existed plam inthe Loca:ity
NGT coliit:Pune judgement copy for reference ) .

membiers belongs to §T-contmunity as our complaints are pressed with politicat

dpassithe order for permanent closure of this nghly poisonous , Hacardous Het
ing which have started illegally is now taking lives of innocent school winblece. o
o areresidence and passerby on NH 66 road as tourist and patients wha are
s-Primary:health centre, Balli, Quepem Goa . We appreciate for your Quick s¢hen

Yaurs faithfilly,

;f\{jy; e 5‘/7/_;/9 (}&,{; x}J
sy gy,

Rushalf 4. Velip. Surest K l\eppka: Bamt,’D Voo
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{Goa’State Polution:Control Board QEHS- MME ~F {10-0:

(‘/x)
-

COMPLAINT ASSESSMENT REPORT

',‘-nstx uctlon., Wi/s. Thasnm Construction Pvt L, m., M/s M.:dmmz
0a Pyt Litd., M/s. Samarth Construction Pvt Ltd and M/s.

: Mix Enterprises, dated 21/06/2024. The Board official had infornicd

he:complainant Mr. Kushali J Velip of the visit. However the

Cushali I Velip, replied the under signed saying he had never inwarded

ainst the 5 hotmix plant in above said area,

‘; ] ,cn telephomcally called the ccuhcx complcunant Mr. V 11hoba Ial

dress & contact of Comphmant -

‘ oba Fal Desseu

Emission- Yes
d-waste disposal-

1y other-

¥ previous complaint received, if yes, details:-

Mis .-Tayslnce Malhkcujun Consuucuonq
M/s. Thasma Constructions Pvt, Ltd.
M/sMadanant Gonstruction Goa Pyt Ltd.
M/s.:Samarth Construction.

_ V.  MUs: Shantadurga Hot Mix Enterprises
- Located at Balli, Quepem ~Goa.

. Prodiiet Manufactured :- Hot Mix Plants.

Page10f8
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QEHS- MIVE ~F {10-03)
me of fhe unit Quantity -
ayshree Mallikarjun T9§TPH + 130TPH

Canstruction’s. |
- M/s. Thasma Construetion Pvt. Lid.( No Records Available
-earlier Kudroli Builders infrastructure

onstraction Goa Pyt N ASTPEL ol

4 M/s SamarthConsurueﬁons | 3750m3/Month
Shantadurga Hot Mix Enterprises | 480TPD

n and schemati of site:-
ST e

istance.of Nearest residence:~ the nearest residence is located approx. within
100m radius.

ise Pollution control measures: the units were not in operation and hence
couldn’t verify,

Page2 of 8
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T lutioh ControlBoard , QEHS- MME ~F (10-03]
yme-of the Hotmiix plant D.G set c:;iéiéi;éiiy
; . Jayshree Mallikarjun Construction’s. | ,OK\' A+ 125}\\’/’\
I/s. Thasma Constriiction Pvt. Lid.( | =eememmmmmemememiens
. - ier Kudroli Builders infrastructure pvt,

atConstructionGomPrbitestemga SIC VA
irth- Constructions, 125K VA

Shanfadurga Hot Mix Enterprises. I25KVA
Pollution Control Board Consent status: ]
¥ ei;of the Hot Mix Plant Consent status

S ‘Iayshl eQ M’llhkau un Renewed Consent no:
’s. 12/2023-
PCB/1599750/00001 1628
issued dated 02/01/2024 and
is valid 19/01/2032.

Consent (expansion)-
1272023~
PCB/1984297/000013897
issued dated 18/03/2024 and -
is valid till 19/01/2032, '

2. | MYs. Thasma Construction Pvt. Ltd.( | No- Consent o operalc,
' 181 Kudroli Builders infrastructure
. ['Ms. Madanant Construction Goa PVr. Applied for consent and is
Ltd. under process.-
5 N pphmﬂon ID-2069331
] . | Mis::Samarth Constructions. - | Unit was having consent
N ' to operate issued dated
23/07/2021 bearing no.
6/1387/20-

PCB/Tech/7528 and was
valid till 23/01/2023.

Applied for renewal of
consent. but pending with
unit for resubmission of
document’s- apphicatios
11D 1892080
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ntrol-Board : QEHS- MME ~F (10-03)

z M/‘} Shantadurga Hot Mix | Consent no. 12/2020-
| Enterprises. PCB/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028.

13.. Additional Observations:-

ve units were not in opc:1 auon duun g Lhc, lnspecuon as dtu mg lhc

-8;
®
8
@

»

£ .
83

i .

8. .
@

®

‘month of December.

s per the Complainant, all the plants were in sy. no. 15 of village of balli

, higwever as per inspection conducted all five hot mix plants were in sy.
10.:061.

Quitof five hot mix plant located in the Sy. no. 61, at present only two hot
nix plant has taken consent from the Board ( Ref- point table 12).
Noisemonitoring of the units were not carried out as the units were not in

-operation.

During the inspection immense hill cutting was visible.

Algo-the raw material i.¢ Basalt stone (crushed) was lefl open.

“Fhe internal roads were not paved.

Ag informed by the coniplainant Mr. Vithoba Faldessai, one of the Hot
i unit Mfs. SHANTADURGA HOTMIX ENTERPRISES, had shifted
thedocation from sy. no. 6172, 61/3& 61/7 to Sy. no, 15/1.-—( Fig 1)

tnthe pl’ot no. 61/1 & 61/2, Balli Quepem-Goa.

Page 4 of 8
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olliition: Control:Board QEHS- MIVIE —§ [10-03;

14. Photos for observation:

VLS '_HANTADURGA HOTMIX ENTERPRISES, shited to Sv. nu.
i 8y. no.-01/2, 61/3& 61/7.

Al

o n 1£:2=M/s. Thasma Construction ( Kudroli Construction) Hot mix plant
Page50f 8
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QEHS- MIVIE ~F {10 0

LR Y i

asté slag found in the M/s. SAMART RTUCTION HOT MIX PLANT

scord -available with the Board M/s. Thasma Construction has not

ied congerit of the Board.

underprocess with:the Board.
1/s. Samarth Construction, Unit was having consent to operafe issue:!
bearing no. 6/1387/20-PCB/Tech/7528 and was valid till

lied for renewal of consent, but pending with unit for resubmission

s UnitM/s. Shantadurga Hot Mix Enterprise, has valid Consent no.
260018/00005870 issued dated 11/07/2021 and is valid till

Page7 of 8
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‘eiPollution Cantrol Board QEHS- MIVIE ~F (10-03)-

Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air
aeport; stack emission monitoring report, Ambient noise level monitoring

Rt Vi

R L
priede v miniepn
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POLLUTION CONTROL E

[ 5 9euor ferareer wEe
{An 150 '9001-2018, IS0 14001 *2@’& » 180 45001:2018 Certified Boay g

Plione Nos : 0832~ 2407700, o Hmail Ids:
2407701, 2407703 : Chajrman, GSPCR: chairinan-gspeb.agiaa o e v
ot Memboer Secretary, GHPFCB mu~gspeb g wicn
B\ -2 Office: mailgspebigpovin
BY REGD A.D.
No,1/2512024-PCB/21232/Tech/ |0 0 & g Date: 26/07/2024

DIRECTIONS UNDER SECTION 33(A) READ WITH SECTION 25/26 OF
THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT.
1974

WHEREAS, the Goa State Pollution Control Board (hereinafter referred to
as the “Board”, in short) was in receipt complaint letter dated 10/06/2024 from Mr.
Kushali J Velip —~ ZP Member South Goa , Mr, Suresh Kepekar and Mr. Baniwo
Velip informing the Board to condtict the inspection of five hot mix bitumnen
plants operating illegally on Sy. No. 61/2 and Sy. No. 15.

(A Copy of the letter dated 10/06/2024 is enclosed)

WHEREAS, officials of the Goa State Pollution Control Board (hereinatter
referred to as the “Board”, in short) have conducted a site inspection of your unii
namely M/s. Samarth Constructions, ¢/o. Mr. Amul. Agranayak, located at Sy. ne.
61/1 and 61/2 Balli, Quepem-Goa on 21/06/2024. During the course of the said site
inspection it was observed that your unit M/s. Samarth Constructions, C/o. Mr.
Amul Agrangyak; located at Sy. ne. 61/1 and 61/2 Balli, Quepem-Goa was not in
operation, however plant machineifes were installed thereby indicating that your
unit is being operated without obtaining the Consent to Operate of the Board as
required ynder the Water-(Prevention and Control of Pollution) Act, 1974,

(A copy of the Report of Inspection conducted by the Board Officials on
21706/2024 is enclosed,)

Near leerne lndusmai Estate, Opp.- Saligao Semmary. Saligao - Barc& 3z '..x - 30:«2311
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WHEREAS, records available with the Board indicate that till date you have
failed to obtain the Boards Consent to Operate your aforestated unit as required
under the Water (Prevention and Control of Pollution) Act, 1974 and are thereby
continuing to operate your unit without the Boards Consent to Operate ,amounting
to a violation of the provisions of the said Act.

WHEREAS, the Board at its 158" meeting held on 16/04/2024 has decided
to delegate its power to issue Directions under Section 33(A) read with section
25/26 of the Water (Prevention and Control of Pollution) Act, 1974, to the Member
Secretary of the Board.

NOW THEREFORE, in exercise of the powers vested with the Board and
delegated to the undersigned under section 33(A) read with section 25/26 of the
Water (Prevention and Control of Pollution) Act, 1974, the management of your
unit namely M/s. Samarth Constructions, ¢/o. Mr. Amul Agranayak, located at Sy.
no. 61/1 and 61/2 Balli, Quepem-Goa is hereby directed to CLOSE/SUSPEND the
operation of your unit till such time as the Board grants its Consent to Operate the
same,

TAKE NOTE, that your failure to comply with the aforesaid directions will
compel the Board fo initiate stringent legal action against you under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974 without any further
notice.

Issued on this 3§ day of July 2024.

1

L
(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

UNIT ADDRESS

To,

M/s. Samarth Constructions,
¢/0.Mr. Amul Agranayak,
Sy. no. 61/1 and 61/2

Balli, Quepem-Goa
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OFFICE ADDRESS

To,

M/s. Samarth Constructions,
Clo. Mr. Amul Agranayak,
G-1, Yeshwant, Gudi Paroda,
Quepem, Goa - 403705

Copy to:
1. The District Collector, Office of District Collector, Mathany Saldanha

Administrative Complex, Near KTC Bus Stand, Margao, Salcete- Goa ....
Who is directed in terms of the provisions of Section 33(A) of the Water
(Prevention and Control of Pollution) Act, 1974; to ensure that the
operation of the unit is stopped/closed with immediate effect and to submit
a compliance report in_this regard to this office

2. Office file.

3. Guard file.
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URCAN b
From : Mir. Kushali ). Velip. L
Mr. Suresh Kepekar VAL
Zllta parished member quepem Goad03 705
Mr. Bamt¢ Tolu velip & 10 others.

Dated :/&¢ / 0§/ 2024 .

To,
The Member secretary,
Goa state poliution control Board ,
Opp. Saligao seminary , Saligao — Goa 403 511,

guepem taluka,
Sir,

This is to bring to your notice that the illegal installation of Hot mix plent in sy. No  of village
Benurdem in quepem taluka by Mr.i\a‘A;&‘.A-«j‘fxla-' v ?}:‘;5(43.,'?;-.".';‘:,:./;' AELS ) ARG AR v A, e
without any required permissions/ approval from the concerned TCP,GSPCB,Cullector, south goa 1€
from Ministry of Environment , Forest & Climate change Mew Delhi. As the locof residence is with'n
500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic samke and Gases,
pollute of air, Environmentand leads to major diseases and breathing problems to local residence
mostly the small Babies and senior citizens , school childens and patients in nearby health centre . {
Can be seen the iflegally set up plant in sy.no 15 of village Benurdem in quepem taluka through
Google Map ).

Since the NGT Pune has given stricktly closure notice to ali the existing hat mix plants in the said
area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margac
— karwar highway till date no concerned authorities have shown any interest to inspect the aite to
arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality {
Enclosed NGT court Pune judgemaent copy for reference ) .

We the above members belongs to ST community as our complaints are pressed with political
pressure in focal police station , collector office, GSPCB, now hereby requast the concerned
authorities to visit the said site for physical inspection of the existing Hol mix plants with all top
officers of the above departments and the newly illegally set up Hmix plantin sy.no 15 Lo arvive at
the conclusion and pass the order for permanent closure of this highly poisonous , Hazardous Hot
mix plants operating which have started illegally is now taking lives of mnocent school ciuldrenavw
senlor citizens who are residence and passerby on NH 66 road as tourist and patiants who e
admitted to nearby Primary health centre, Balli, Quepem Gaa . We appreciate for your Quick attwn

- - h@-above subject on-Priority. - e

Please do the needful,

Yours faithfully,
Wiseelegfoly R it AP 2]
“d T g 06 20 2

Kushali I velip. . Suresh Kepekar Bamt, s, Velip .
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Goa State Pollution Control Board QEHS- MM;E ~F(10-03)

CONPLAINT ASSESSMENT REPORT

Sub:_Complaint from South Goa Zilla Parishad Member Mr. KKushali J. Yelip and
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RAIMOHAN PRABHU DESSAI (JEE-GSPCRB) and
Mrs. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree
Mallikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madanant
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed
telephonically to the complainant Mr. Kushali J Velip of the visit. However the
complainant Mr. Kushali J Velip, replied the undersigned saying he had never inwarded
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name, Address & contact of Complainant:-

Myr. Vithoba Fal Dessai
Contact no. 7350576770.
2. Nature of Complaint:-

a) Noise Pollution- Yes
b) Waste water disposal-
¢) Air Emission- Yes
d) Solid waste disposal-
e) Any other-
. Whether any previous complaint received, if yes, details:-
Whether any show cause notice/ direction/ letter for corrective if yes provide
details:~
5. Name & address of industry/ unit against whom complaint is filed:
I.  M/s. Jayshree Mallikarjun Constructions.
II.  M/s. Thasma Constructions Pvt. Ltd.
III.  M/s.Madanant Construction Goa Pvt Ltd.
IV.  M/s. Samarth Construction.
V. M/s, Shantadurga Hot Mix Enterprises
Located at Balli, Quepem ~Goa.

W

6. Product Manufactured :- Hot Mix Plants.

Page 1 of 8
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Goa State Pollution Control Board

7. Guantity of Production:

QEHS- MIME —F (10-03)

 Sr. no. | Name of the unit Quantity

B M/s. Jayshree Mallikarjun 128TPH -+ 120TPH
Construction’s,

2. M/s. Thasma Construction Pvt, Ltd.( No Records Available
earlier Kudroli Builders infrastructure
pvt. Lid)

3. M/s. Madanant Construction Goa Pvt | 45TPH
Ltd.

4, M/s. Samarth Constructions 3750m3/Month

5. M/s. Shantadurga Hot Mix Enterprises | 480TPD

atic

AT

T

e

3%
Als iy

\_".

e

9. Distance of Nearest residence:- the nearest residence is located approx. within

100m radius.

10. Noise Pollution control measures: the units were not in operation and hence

couldn’t verify.

Page 2 of 8
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Goa State Pollution Control Board

11. D.G set capacity:-

QEHS- MIME ~F {10-03)

Sr. | Name of the Hot mix plant D.G set capacity
no.
1. | M/s. Jayshree Mallikarjun Construction’s. 380KVA+I25KVA |
2. | M/s. Thasma Construction Pvt. Ltd.( " ;
earlier Kudroli Builders infrastructure pvt. !
Ltd).
3. | M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA (
4. | M/s. Samarth Constructions. 125KVA
5. | M/s. Shantadurga Hot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:

Sr.

no.

Name of the Hot Mix Plant

Consent status

I.

M/s. Jayshree Mallikarjun
Construction’s.

Renewed Consent no: i
12/2023- ;
PCB/1599750/000011628

issued dated 02/01/2024 and |
is valid 19/01/2032. }

Consent (expansion)- |
12/2023-
PCB/1984297/000013897
issued dated 18/03/2024 and
is valid till 19/01/2032.

M/s. Thasma Construction Pvi. Ltd.(
Earlier Kudroli Builders infrastructure
pvt. Ltd).

No- Consent Lo operate.

M/s. Madanant Construction Goa Pvt.
Ltd.

Applied for consent and is
under process.-
Application ID-2069331

M/s. Samarth Constructions.

Unit was having consent |
to operate issued dated
23/07/2021 bearing no.
6/1387/20-
PCB/Tech/7528 and was
valid till 23/01/2023.

Applied for renewal of
consent. but pending with
unit for resubmission of
document’s- application

1D 1892080
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Goa State Pollution Control Board QEHS- MME —~F (10-03)
3. | M/s. Shantadurga Hot Mix Consent no. 12/2020-
FEnterprises. PCB/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028. ;

13. Additional Observations:-
e  All five units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the
month of December.

¢ As per the Complainant, all the plants were in sy. no. 15 of village of balli
, however as per inspection conducted all five hot mix plants were in sy.
no. 61.

e Qut of five hot mix plant located in the Sy. no. 61,.at present only two hot
mix plant has taken consent from the Board ( Ref- point table 12).

e Noise monitoring of the units were not carried out as the units were not in
operation.

e During the inspection immense hill cutting was visible.

o Also the raw material i.e Basalt stone (crushed) was left open.

o The internal roads were not paved.

e As informed by the complainant Mr. Vithoba Faldessai, one of the Hot
mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted
the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.~-( Fig 1)

o Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION
in the plot no. 61/1 & 61/2, Balli Quepem-Goa.

Page 4 of8
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14. Photos for observation:
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Fig.1- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no.
15/1 from sy. no. 61/2, 61/3& 61/7.
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Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix plant
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Conclusion:

As per the record available with the Board M/s. Thasma Construction has not
obtained consent of the Board.

As per the record available, M/s. Madanant construction has applied for the Boards
consént and is under process with the Board.

As per records, M/s. Samarth Construction, Unit was having consent to operate issned
dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till
23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of
document’s.

As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no.
12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till
29/02/2028.As per record,

Unit M/s. Jayshree Mallikarjun Construction Pvt I.td has Consent no: 12/2023-
PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032. Consent
(expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid
till 19/01/2032.
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Goa State Pollution Control Board QEHS- MME —F (10-0%)
& M/s. Jayshree Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air
Monitoring report. stack emission monitoring report, Ambient noise level monitoring

report, Form V.

Name and Designation of the Inspecting Board Official:

- .
P -

(Mr. RAIMOHAN SUBODH PRABHU DESSAIL, JEE-GSPCB)
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LLUTION CONTROL BOART:

(An-1S0 9001-2015, 1SO 14001 32@"3.%, IS0 A5001:2018 Certified Bosrs

Phone Nog 0832241 7700, ~Gon Email bds:
! 1,2407703 . . Chairman, GSPCB: chairmun-gspeb.goase ni o
o Member Seeretary, GSPOBR: mis-pspebegonaniedn
G ES Office: mailgypeb@gov.in
BY REGD A.D.
No,1/25/2024-PCB/21232/Tech/ | 0 0 G ¢ Date: #4/07/2024

IS UNDER SECTION 31(A) READ WITH SECTION 21 OF THE
ENTION AND CONTROL OF POLLUTION) ACT, 1981
WHERIEAS, the Goa State. Pollution Control Board (hereinafter referred to
as-the ;“B‘om;&%;_ in short) was in receipt complaint letter dated 10/06/2024 from M.
K‘ushah I Velip — ZP Member South Goa , Mr, Suresh Kepekar and Mr. Banite
elip informing the Board to conduct the inspection of five hot mix biturmes
plants operating illegally on Sy. No. 6172 and Sy. No. 15.

(A4 Copy of the letter dated 10/06/2024 is enclosed)

WHEREAS,; officials of the Goa State Pollution Control Board (hereinatter
seferred to ds the “Board”, in short) have conducted a site inspection of your unit
amely M/s. Samarth Constructions, ¢/o. Mr. Amul Agranayak, located at Sy. no.
and 6172 Balli, Quepem-Goa on 21/06/2024. During the course of the said sitc
inspection it was observed that your unit M/s. Samarth Constructions, c/o. Mr.
Amul Agranayak, located at Sy. no. 61/1 and 61/2 Balli, Quepem-Goa was not in
shetation, however plant machineries were installed thereby indicating that your
unit, is being operated without obtaining the Consent to Operate of the Board as

tegiited underthe Adr (Prevention and Control of Pollution) Act, 1981.

(4 copy of the Report of Inspection conducted by the Board Officiuls on
28/06/2024 Is enclosed.)

WHEREAS, records available with the Board indicate that till date you have
failed. to- obtain the Boards Consent to Operate your aforestated unii as required

o 5 VTR AT D €0 0

 Ngar Plleme Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Gon - An351
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under the Air (Prevention and Control of Pollution) Act, 1981 and are thereby
continuing to operate your unit without the Boards Consent to Operate ,amounting
to a violation of the provisions of the said Act.

WHEREAS, the Board at its 158" meeting held on 16/04/2024 has decided
to delegate its power to issue Directions under Section 31(A) read with section 21 of
the Air (Prevention and Control of Pollution) Act, 1981, to the Member Secretary of
the Board.

NOW THEREFORE, in exercise of the powers vested with the Board and
delegated to the undersigned under section 31(A) read with section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, the management of your unit
namely M/s. Samarth Constructions, ¢/o. Mr. Amul Agranayak, located at Sy. no.
61/1 and 61/2 Balli, Quepem-Goa is hereby directed to CLOSE/SUSPEND the
operation. of your unit till such time as the Board grants its Consent to Operate the
same.

TAKE NOTE, that your failure to comply with the aforesaid directions will
compel the Board to initiate stringent legal action against you under the provisions
of the Air (Prevention and Control of Pollution) Act, 1981, without any further
notice.

Issued on this 2.6 day of July, 2024

(Dr. Shamila Monteiro)
Member Secretary

Goa State Pollution Control Board

UNIT ADDRESS

To,

M/s. Samarth Constructions,
c/o.Mr. Amul Agranayak,
Sy. No. 61/1 and 61/2

Balli, Quepem-Goa
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OXFICE ADDRESS

To,

M/s. Samarth Constructions,
C/o. Mr. Amul Agranayak,
G-1, Yeshwant, Gudi Paroda,
Quepem, Goa - 403705

Copy to:
1. The District Collector, Office of District Collector, Mathany Saldanha

Administrative Complex, Near KTC Bus Stand, Margao, Salcete- Goa ....
Who is directed in terms of the provisions of Section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; to ensure that the operation
of the unit is stopped/closed with immediate effect and to submit a
compliance report in_this regard_to this office.

2. Office file.

3. Guard file.
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From ; Mr. Kushali . Velip.
Mr. Suresh Kepekar
Zilla parished member quepem Goad03 705
Mr. Bamty Tolu velip & 10 others.

Dated :/¢ ] 0%/ 2024 .

To,
The Member secretary ,
Gaa state pollution control Board ,
Opp. Saligao seminary , Saligao ~ Goa 403 511.

Sub : Installation of Hlegal Hot mix tar/ Bitumen_plants in Sy. No15_of village Benurdem in
gquepem taluka.

Sir,

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No ol viiage
Benurdem in quepem taluka by Mr.AdaR Avsiv Sl 7 SRR 203 A4 ) AN A p e i i
without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south gou 1€
from Ministry of Environiment , Forest & Climate change New Delhi. As the local rasidence is within
500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic sornke and Gases,
pollute of air, Environmentand leads to major diseases and breathing problems to local residence
mostly the small Bables and senior citizens , school childens and patients in nearby health centre . (
Can be seen the illegally set up plant in sy.no 15 of village Benurdem i quepem taiuka through
Google Map ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants i the waied
area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent 16 Nb 66 margao
- karwar highway till date no concerned authorities have shown any interest to inspect the site to
arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality (
Enclosed NGT court Pune judgement copy for reference ) .

We the above members belongs to ST community as our complaints are pressed with political
pressure in local police station, coliector office, GSPCB, now hereby request the concerned
authorities to visit the said site for physical inspection of the existing Hot mix plants with all top
officers of the above departments and the newly illegally set up Hmix plant in sy.no 15 to ainive 2t
the conclusion and pass the order for permanent closure of this highly poisonous , Hazardous Hot
mix plants operating which have started Hlegally is now taking lives of innocent school childrens and
senior citizens who are residence and passerby on NH 66 road as tourist and patients who are
admitted to nearby Primary health centre, Balli, Quepem Goa . We appreciate for your Quick action

-ai-the-above subject on- Priority:- -

Please do the needful,

Yours faithfully,

4 c{aAdls . /7 o7 ﬁﬁ“ &ﬂﬁz/"
K 141;.30 éﬁv{” Wy £
resh Ke

Kushali §. velip. pekar Bamts’e. Velip

\¢ 4l

vl
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Goa State Pollution Control Board QEHS- MIMIE ~F {10-03)

COMPLAINT ASSESSMENT REPORT

Sub:_Complaint from South Goa Zilla Parishad Member Mr. Kushali J. Velip and
others against installation of hot mix tar/ Bitumen Plant in_sy. no. 15 of village of
Benurdem in Quepem Taluka.

Office order; 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RAIMOHAN PRABHU DESSAI (JEE-GSPCRB) and

Mrs. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree

Mallikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madanant

Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s.

Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed

telephonically to the complainant Mr. Kushali J Velip of the visit. However the

complainant Mr, Kushali J Velip, replied the undersigned saying he had never inwarded
- the complaint against the 5 hot mix plant in above said area.

The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal

Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name, Address & contact of Complainant:-

Mr. Vithoba IFal Dessai
Contact no. 7350576770.
2. Nature of Complaint:-

a) Noise Pollution- Yes
b) Waste water disposal-
¢) Air Emission- Yes
d) Solid waste disposal-
e) Any other-
Whether any previous complaint received, if yes, details:-
Whether any show cause notice/ direction/ letter for corrective if yes provide
details:-
5. Name & address of industry/ unit against whom complaint is filed:
L. M/s. Jayshree Mallikarjun Constructions.
II.  M/s. Thasma Constructions Pvt. Ltd.
0. M/s.Madanant Construction Goa Pvt Ltd.
IV.  M/s. Samarth Construction.
V. M/s. Shantadurga Hot Mix Enterprises
Located at Balli, Quepem ~Goa.

W

6. Product Manufactured :- Hot Mix Plants.

Page 1 of 8
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Goa State Pollution Control Board ’ QEHS- MIME ~F (10-03)

7. Quantity of Production:

- Sr. no. | Name of the unit Quantity
1. M/s. Jayshree Mallikarjun 128TPH + 120TPH
' Construction’s.
2. M/s. Thasma Construction Pvt. Ltd.( No Records Available

earlier Kudroli Builders infrastructure
pvt. Lid)

3. M/s. Madanant Construction Goa Pvt | 45TPH

1.4d,
4, M/s. Samarth Constructions 3750m3/Month
3. M/s. Shantadurga Hot Mix Enterprises | 480TPD

e
ey
A
! gﬁﬁ §

9. Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify,

Page 2 of 8
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Goa State Pollution Control Board

11. D.G set capacity:-

QEHS- MIME ~F (10-03)

12. Goa State Pollution Control Board Consent status:

Sr.
no.

Name of the Hot Mix Plant

Consent status

L.

M/s. Jayshree Mallikarjun
Construction’s,

Renewed Consent no:
12/2023-
PCR/1599750/00001 1628
issued dated 02/01/2024 and
is valid 19/01/2032.

Consent (expansion)-
12/2023-
PCB/1984297/000013897
issued dated 18/03/2024 and
is valid till 19/01/2032.

M/s. Thasma Construction Pvt. Lid.(
Earlier Kudroli Builders infrastructure
pvt. Ltd).

No- Consent to operate.

M/s. Madanant Construction Goa Pvt.
Ltd.

Sr. | Name of the Hot mix plant B3.G set capacity
0.
1. | M/s. Jayshree Mallikarjun Construction’s. 380K VA+125KV A
2. | M/s. Thasma Construction Pvt, Ltd.( | --=mmmmmmmmmmeeeeeen i
earlier Kudroli Builders infrastructure pvt.
L)
3. | M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA N 1
4. | M/s. Samarth Constructions. 125KVA N
5. | M/s. Shantadurga Hot Mix Enterprises. 125K VA N

Applied for consent and is

under process.-

Application 11D-2069331

M/s. Samarth Constructions.

Unit was having consent
to operate issued dated
23/07/2021 bearing no.
6/1387/20-
PCB/Tech/7528 and was
valid till 23/01/2023.

Applied for renewal of
unit for resubmission of

document’s- application
1D 1892080

Page30f 8
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Goa State Pollution Control Board QEHS- MIME ~F (10-03)

| 5. | MYs. Shantadurga Hot Mix Consent no. 12/2020-

L | Enterprises. PCR/760018/00005870
| { issued dated 11/07/2021
i ; and is valid till

d 29/02/2028.

13. Additional Observations:-

@

All five units were not in operation during the inspection, as during the
monsoon there is no demand and unijt will commence the activity in the
month of December.

As per the Complainant, all the plants were in sy. no. 15 of village of balli
. however as per inspection conducted all five hot mix planté wete in sy.
no. 61.

Out of five hot mix plant located in the Sy. no. 61, at present only two hot
mix plant has taken consent from the Board ( Ref~ point table 12).

Noise monitoring of the units were not carried out as the units were not in
operation,

During the inspection immense hill cutting was visible.

Also the raw material i.c Basalt stone (crushed) was left open.

The internal roads were not paved.

As informed by the complainant Mr. Vithoba Faldessai, ong¢ of the Hot
mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted
the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.---( Fig 1)
Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION
in the plot no. 61/1 & 61/2, Balli Quepem-Goa.

Page 4 of 8
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Goa State Pollution Control Board QEHS- MIME ~F (10-03)

14. Photos for observation:
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Fig.1- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no.
15/1 from sy. no. 61/2, 61/3& 61/7.
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~ Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix plant
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Iig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT
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Fig-6, Waste shg found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

Conclusxon'

As per the record available with the Board M/s. Thasma Construction has not
obtained consent of the Board.

As per the record available, M/s. Madanant construction has applied for the Boards
consent and is under process with the Board.

As per records, M/s. Samarth Construction, Unit was having consent to operale issucd
dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till
23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of
document’s.

As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no.
12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid til}
29/02/2028.As per record,

Unit M/s. Jayshree Mallikarjun Construction Pvt I.td has Consent no: 12/2023-
PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent
(expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid
till 19/01/2032.

Page 7 of 8
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Goa State Pollution Control Board : QEHS- MME —F (1.0-02)
o M/, Jayshree Mallikarjun Construction Pvi. Ltd, has conducted the Ambient Air
Monitoring report. stack emission monitoring report, Ambient noise level monitoring

report. Form V.

Name and Desienation of the Inspecting Board Official:

o

(Mr. RAJMOHAN SUBODH PRABHU DESSAIL JEE-GSPCB)

Page 8 of 8




. %\MEGZURE
BOARD

{(An I1SO 9001-2015, ISO 14001: 2@'§ 59 IS0 45001:2018 Certified Board)

. " gon Email Ids:
Phone Nos : 0232 2407100’ Chairman, GSPCB: chairman-gspch.goa@nic.in
2407701, 2407702, W Member Secretary, GSPCB: ms-gspcb.goa@nic.in
2407703 Office: mail.aspch@gov.in

Tel/Fax No: 0832-2407700 G268

HRGEL ROz INIIEN

No. 12/2023-PCB/1599750/000011628 Date: 02/01/2024

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevenfion & Control of Pollution) Act, 1981 and Authorization
under Rule 6 (i) of the Hazardous and other Wastes (Management and Transboundry Movement) Rules
2016 as amended thereafter ‘ )

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively)

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. JAYSHREE MALLIKARJUN CONSTRUCTION.
(Represented by Shri. Amarnath Desai),
(Orange Category)

Sy No. 61/2-C,
George Mol, Village Balli, Quepem- Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the

provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that may
be made further and subject to the following terms and conditions:

1. This Renewed Consent to Operate and authorization is isswed in supersession of the earlier Consent
Orders issued vide Order No. 12/2020-PCB/509764/00004018 dated 23/12/2020 is valid up to
19/01/2032.

2. This Renewal Consent to Operate and authorization is valid for the manufacturing of:
Sr. No Description Capacity
1. Hot Mix Plant 120 TPH

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

@) The daily quantity of industrial effluent from the unit shall not exceed NIL.

(i)  The daily quantity of domestic effluent from the unit shall not exceed _0.03 KLD.

~({ii) Domestic Effluent treatment and Disposal:-

The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for
percolation through soak pit of adequate size within the unit premises.

Near Pilerne Industrial Estate, Opp. Saligad Seminary, Saligae, Bardez, Goa-403 511
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The unit should empty septic tank and soak pit periodically through night soil tankers for safe
disposal and submit the copies of the receipts to the Board on regular basis.

A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall
be maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection
system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:

All the Solid wastes arising in the unit shall be properly classified and disposed off to the satisfaction
of the Board.

The applicant should upload monthly statement (below format) regarding the solid waste generation
online.

Sr. No. | Date Quantity of Name of agency collecting the Authorized Signatory
wet/dry waste wet/ dry waste

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The unit shall maintain and operate air pollution control system of adequate capacity for the following
equipments:

Sr. Name of No of Capacity SO, | NOx |HC| CO | PM

No. Eqmpmgnts/ Installation Kg/Hr (@/kw-ir)
Installation

1. D. G. set ! 125KVA | 1.08 | 92 [13] 35 |03

The unit shall ensure that Baghouse filtration system for the Drier and Mixer must comply with
emissions of PM, SOz, NO,, to achieve following Ambient Air Quality standards:

Sr. | Name of  Equipment/ | Particulate Matter SO NOx
No. | Installation . (PM), mg/Nm? mg/Nm® mg/Nm?
L. Baghouse Filtration unit 150 250 200

The unit shall erect the chimney(s) of the following specifications:

Sr. No Chimney attached to Height
L D. G. set for 125 KVA 4.5 meters
2. Baghouse Filtration unit for Hot Mix Plant 6.0 meters

The unit shall observe the following standards:

Sr. No. Type of fuel Quantity /hr
1. H.S.D (D.G. set 125 KVA) 15 liters/hr
2. H.S.D (Hot Mix Plant 120 TPH) 6 liters/hr

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of
Stack Monitoring —Material & methodology for isokinetic sampling.

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.

~ear Pilerne Industrial Estate. Opp. Saligae Seminary, Saligao, Bardez, Goa-403 511
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The unit should carry out emission monitoring from the stacks connected to D.G. set once in year from
a laboratory recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and the result shall be submitted to this Board.

The unit shall take adequate measures for control of noise levels from its own sources within the
premises in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone ©.. 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.
The unit should maintain wind breaking walls/barriers, all around the premises.

Dust emission from material handling shall be contained with water sprinkling or by covering
the points of dust emissions.

The hot mix plant should be equipped with appropriate air pollution control devices so as to
ensure optimum efficiency to achieve the standards.

The unit shall comply to the Notification issued by the Department of Environment vide
Notification Series I No.42 dated 13th January 2022 regarding The Noise Pollution (Regulation
and Control) Rules 2000, in view of the directions dated 15/03/2019 issued by the Hon’ble NGT
in O.A.681/2018.

The Unit shall carry out Ambient Air Quality Monitoring once every month from a laboratory
recognized by MOEF under the Environment Protection Act., 1986 and the report should be
submitted to the Board by the 15" of the subsequent months.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULES 2016 AS
AMENDED THEREAFTER:

The unit is hereby granted authorization-to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:
Sr. No. | Category | Type of waste | Quantity Mode of disposal

1. 5.1 Used/Spent oil 0.05 To recycler registered with SPCB and
MT/Annum | having valid authorization of SPCB.

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel
unit by the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to
close down the facility.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility preventing pilferage and clandestine
disposal due to unforeseen events that may occur during transit.

The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in
Form-3 of as per Hazardous and other Waste (Management & Transboundary Movement) Rules 2016
as amended thereafter.

Under any circumstances, the hazardous waste shall not be disposed to unauthorized facilities.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in
Form 3 of as per Hazardous and Other Waste (Management & Transboundary Movement) Amended
Rules 2018.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCMMS system.

The unit shall put up a display board at prominent location near the main gate providing details as per
the proforma @ htip://goaspeb.gov.in/llazardous-Waste-Management for display of information
related to Air, Water and Hazardous Waste generation.

The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90
days.

The unit shall submit annual returns online through OCMMS @ goaocmms.nic.in to the Board
for financial year by 30" June of every year.

GENERAL CONDITIONS:

The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments provided for without previous
permission of the Board.

The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes
to the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent
fees in addition to the prescribed consent fees.

Near Pilerne Industrial Estate. Opp. Saligac Seminary, Saligao, Bardez, Goa-403 511
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The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result
of such discharge water/ air is being polluted.

This Consent to operate is granted without any prejudice to any of the permission(s) required under
any law, by laws and regulations in force. This Consent to Operate is confined to matters arising out
of the Air Act and Water Act only.

The Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial
Year ending April to March by 30" September of the succeeding year as per the provisions of the rule
14 of the Environment (Protection) (Second Amendment) Rules, 1992.

Reliable flow meter shall be installed to maintain record of water consumption/waste water
generation per day. The records so maintained shall be made available to the Board officials
whenever required.

The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board/ re-
inspections due to non-compliances observed by the Board & monitoring cairied by the Board.

The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules
2022, if applicable.

The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016 as
amended thereafter, if applicable.

The unit shall submit returns for disposal of;plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable. -

The unit has to obtain no objection certificate from the Central Ground Water Authority, or the
"‘ 3 . .
concerned state authority for any ground water abstraction, if applicable.

The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and are
placed on Board website — www.goaspcb.gov.in

The applicant shall comply with the provision of extended producer’s responsibility (EPR)
Policy as notified by the Ministry of Environment, Forest & Climate Change (MoEF & CC) and
shall register on Centralized portal of Central Pollution Control Board (eprplastic.cpcb.gov.in)

- as per EPR guidelines.

Near Pilerne Industrial Estate, Opp. Sallgao Seminary, Saligao, Bardez, Goa-403 511
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(\vii) The unit shall stop the usage of single use plastic (SUP) as per the Plastic Waste (Management &
Handling) Rules 2016 and its amendments.

(xviii) The unit should sprinkle water regularly on the roads within premises and outside premises.

(xix) The internal roads, working platform, loading and unloading areas in premises should be paved
and kept clean at all times.

(xx) The unit should maintain fast growing trees along the periphery/ compound wall of the plot to
arrest dust.

(xxi) The unit shall use approved fuel as prescribed by CPCB/SPCBs.
(xxii) The unit shall recycle/reuse any process rejects or left over of the hot mix in the prbcess.

(xxiii) The unit shall reinstate the site at the end of operation phase i.e. after dismantling the plant.

To,
M/s. JAYSHREE MALLIKARJUN CONSTRUCTION.

(C/o. Shri. Amarnath Desai
Sy No. 61/2-C, George Mol, Village Balli, Quepem- Goa.

Copy to: 1. Accounts Section
2. Concerned File
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 68,50,000/-.

i Challan no. Amount Date
v 1612716 Rs. 1,36,170/-- (Water & Air consent) 31/01/2023
Shamila DOS Digitally signed

7. by Shamila Dos
Milag res 7 ‘Milagres Monteiro

. ¢ -Dates2024,01.02
Monteiro: 17557 0530

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate. Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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CUSTOMER FEEDBACK

~ Dear Citizen / Customer,
-.We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

“NAME : ceiviriiiiierinrenenes

vererernensndCOMEACE Lovn et
Add_ress: .........................................................................................................................................
BINAIL . .eeiiiiiiii it ssteeesr et s et en s er b st b enb et sbsb bttt ann Date.....cuiin it eeneene
Name of the service

.............................................................................................................................

Yes D No C]

-If yes, is the Citizen Charter simple and easy to understand?

Yes C] No D

availed:

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website: www.goaspcb.gov.in?

.| Description of service delivery parameters

(Consents/Authorisation/RTI’s/Complaints etc.)

Excellent

Good | Fair | Average | Poor

Reason for
grading

| Time taken to deliver service in comparison to service
- | standards mentioned in Citizen’s Charter

-Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

" services/schemes

Courtesy of staff

Board’s response in view of your query/requirement -is
to your satisfaction

Date of your visit to the office and your overall
experience

Suggestions for improvement, if any

............................................................................................................................................

To,
The Member Secretary,
Goa State Pollution Control Board,

" Near Pilerne Industrial Estate,

Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511

<

service of environment.

Signature & date

% Please note that your feedback is considered essential for overall improvement and development of Board functions in

Near Pilern

e Industria] Estate, Opp. stkfgzm S(!II}}:'I 4}
’ ¢4
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LUTION CONTROL BOARD

9 % W

(An ISO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)

. - K2 Email Ids:
Phone Nos : 0232 :3407700’ Chairman, GSPCB: chairman-gspcb.qoa@nic.in
348;;0;’ 2407702, i Member Secretary, GSPCB: ms-gspcb.goa@nic.in
- Office: mail.qgspcb@gov.in
Tel/Fax No: 0832-2407700 CE2ER

~HHIE sonn INOIA

No. 12/2023-PCB/1984297/000013897 Date: 18/03/2024

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 & under

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 (i) of the

Hazardous and other Wastes (Management and Transboundry Movement) Rules 2016 as amended thereafter
[To be referred as Water Act, Air Act and HW (M & T) Rules respectively)

CONSENT TO OPERATE AND AUTHORIZATION (Expansion) is hereby granted to:

M/s. JAYSBREE MALLIKARJUN CONSTRUCTION.
(Represented by Shri. Amarnath Desai),
(Orange Category)

Sy Noe. 61/2-C,George Mol,
Village Balli, Quepem- Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the provisions
of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that may be made further -
and subject to the following terms and conditions: ‘

L This Consent to Operate and Authorization (Expansion) is valid upto 19/01/2032,

2. This Consent to Operate and Authorization (Expansion) is valid for the operation of:
Sr. No Description Capacity
1. Hot Mix Plant 128 TPH

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

@ The daily additional quantity of industrial effluent from the unit shall not exceed NIL.

(i)  The daily additional quantity of domestic effluent from the unit shall not exceed 0.03 KL.D.

(iii) Domestic Effluent treatment and Disposal:~
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for

percolation through soak pit of adequate size within the unit premises.

(iv)  The unit should empty septic tank and soak pit periodically through night soil tankers for safe
disposal and submit the copies of the receipts to the Board on regular basis.

™) A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system
only and shall not be allowed to find way in open areas.

(vi)  Non-Hazardous Solid Waste:

All the Solid wastes arising in the unit shall be properly classified and disposed off to the satisfaction of the
Board.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligae, Bardez, Goa-403 511
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The applicant should upload monthly statement (below format) regarding the solid waste generation online.

Sr. | Date Quantity of Name of agency collecting the Authorized Signatory
No. wet/dry waste wet/ dry waste

CONDITIONS REQUIRED TQ BE COMPLIED UNDER THE AIR ACT

The unit shall maintain and operate air pollution control system of adequate capacity for the following
equipments:

Sr. No. Name of No of Capacity SO, | NOx | HC | CO | PM
Equipments/ Installation Kg/Hr
Installation (g/kw-hr)
1. D. G. set 1 380KVA | 144 | 92 [13] 35 |03

The unit shall maintain and operate air pollution control system of adequate capacity for the following
equipments:

Sr. Name of Equipments/ Particulate matter SOz NOx
No. Installation mg/Nm’ mg/Nm® mg/Nm®
1. Baghouse Filtration Unit 150 250 200
The unit shall erect the chimney(s) of the following specifications:
Sr. No Chimney attached to Height
1. D. G. set for 380 KVA 4.0 meters
2. Baghouse Filtration unit for Hot Mix Plant 6.0 meters

The unit shall observe the following standards:

Sr. No Type of fuel Quantity /hr
1. H.S.D for (D.G. set 380 KVA) 20 liters/hr
2. L.D.O. for (Hot Mix Plant 128 TPH) 350 liters/hr

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of Stack
Monitoring —Material & methodology for isokinetic sampling.

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of Schedule
I of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks connected to D.G. set once in year and from
other stacks once in three months from a laboratory recognized by Ministry of Environment and Forest
under the Environment Protection Act, 1986 and the result shall be submitted to this Board.

The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Comunercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

Dust emission from material handling shall be contained with water sprinkling or by covering the
points of dust emissions.

The hot mix plant should be equipped with appropriate air pollution control devices so as to ensure
optimum efficiency to achieve the standards.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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Adequate mitigation measures shall be taken to control emissions of SO2, NOyx, PM» s, RSPM. Applicant
shall achieve following Ambient Air Quality standards:

SO, Not to Exceed (Annual Average) 50 ng/ m*
Not to Exceed (24 hours) 80 pg/ m’
NO« Not to Exceed (Annual Average) 40 pg/ m®
Not to Exceed (24 hours) 80 ng/ m’°
PMio Not to Exceed (Annual Average) 60 ng/ m*
Not to Exceed (24 hours) 100 pg/ m’
PM> 5 Not to Exceed (Annual Average) 40 pg/ m’
Not to Exceed (24 hours) 60 pg/ m’

All other parameters should meet the standards specified in NAAQS notification dated 18" November 2009 .
for the relevant industry

The unit shall carry out Ambient Air. Quality Monitoring once every month from a laboratory
recognized by MOEF under the Environment Protection Act, 1986 and the report should be
submitted to the Board by the 15™ of the subsequent months.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER

WASTES gMANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULES 2016 AS AMENDED
THEREAFTER:

The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below: -

Sr. Category Type of waste Quantity : Mode of disposal
No.
1. 5.1 Used/Spent oil 0.05 MT/Annum | To recycler registered with SPCB
and having valid authorization of
SPCB. :

The authorizer shall comply with the provisions of the Environment (Protection) Act, 1986 and the rule
made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel unit by
the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to énsure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen events that may occur during transit.

The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form-3
of as per Hazardous and other Waste (Management & Transboundry Movement) Rules 2016 as amended
thereafter.

Under any circumstances, the hazardous waste shall not be disposed to unauthorized facilities.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste through
online OCMMS systems. '

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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The unit shall put up a display board at prominent location near the main gate providing details as
per the proforma @ http://goaspeb.gov.in/Hazardous-Waste-Management for display of information
related to Air, Water and Hazardous Waste generation.

The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.

The unit shall submit annual returns online through OCMMS @ goaoccmms.nic.in to the Board for
financial year by 30"™ June of every year.

GENERAL CONDITIONS:

The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the effluent/

emission or hazardous wastes or control equipments provided for without previous permission of the
Board.

The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to
the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be submitted
at least 60 days before the expiry of validity of this Consent. An application for renewal of Consent
submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in addition
to the prescribed consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

This Consent to operate is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force. This Consent to Operate is confined to matters arising out of the
Air Act and Water Act only.

The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant.

The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30™ September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per
day. The records so maintained shall be made available to the Board officials whenever required.

The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board/ re-
inspections due to non-compliances observed by the Board & monitoring carried by the Board.

The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules
2022, if applicable.

The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016 as
amended thereafter, if applicable.

The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management
Rules 2016 as amended thereafter, if applicable.

The unit has to obtain no objection certificate from the Central Ground Water Authority, or the
concerned state authority for any ground water abstraction, if applicable.

“ear Pilerne Industrial Estate. Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(xv). The unit shall comply to the Guidelines and DUST Mftigation measures in handling Construction
: material and C & D waste issued by ‘central Pollution Control Board and are placed on Board
website — www.goaspcb.gov.in

‘(xvi) The internal roads, working platform, loading and unloading areas in premises should be paved and

kept clean at all times.

(xvii) The unit should maintain fast growing trees along the perlphery/ compound wall of the plot to arrest
dust.

(xviii) The hot mix plant should be equipped with appropriate air pollution control devices as mentioned
below so as to ensure optimum efficiency to achieve the standards:
a. Drum Type: Cyclone/multi-clones with wet scrubber
b. Batch Type: Multi-clones with bag filters

(xix) The unit shall recycle/reuse any process rejects or left over of the hot mix in the process.

(xx) The Solid waste generated from process and the sludge generated from settling ponds shall be
disposed as per Construction & Debris Management rules, 2016 as amended thereafter.

(xxi) The unit should adapt the dust-suppression measures within the immediate vicinity of the activity
zone / haulage-areas and not to cause any dust-pollution / air-borne of suspended particles and result
in nuisance in the surrounding areas.

(xxii)  The plant shall have centralised control panel/cabin of pre- setting controlling/ synchronization all
operations, starting from feeding of aggregates to the discharge of hot mix to ensure proper mixing.
It shall have adequate water scrubbing mechanism to control the dust coming out of the dryer.

* (xxiii) A suitable and adequate dust control system such as and.wet scrubber for the dryer and mixer shall

be provided and operated during operation.

(xxiv)  Conveyor belts shall be fully covered from top and all sides within 3 months from the date of issue
of this consent order and thereafter shall submit the compliance report to this office.

(xxv)  Considering predominant wind direction, wind breaking wall of 6 meters shall be constructed on all .
side with a hinged entrance in the wall which should be opened only during for vehicle movement.

(xxvi) Stock pile height, if any should be maintained 2.0 mtrs below wind screen height.
(xxvii) All roads/ vehicle movement areas at the site of Hot Mix Plant shall be pucca / or suitably stabilized
with stone aggregates to ensure the prescribed AAQM Particulate Matter limits prescribed arc

met.

(xxviii) Regular sprinkling of water shall be ensured on such roads such that sufficient moisture levels are
maintained to ensure that no dust is generated due to vehicular movement.

- (xxix) - Water sprinkling system shall be provided for suppression of dust in the premises within 3 months

from the date of issue of this consent order and thereafter shall submit the compliance report to this
office.

(xxx) Regular cleaning and wetting of ground within premises shall be carried out.

(xxxi) Adequate plantation shall be carried out along the periphery of premises.

- (xxxii) Only approved fuel such as diesel, LDO shall be used. In no case unauthorised fuel such as solvents,

industrial waste shall be used.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(xxxiii) Flowmeter shall be installed at the outlet of the scrubber within 3 months from the date of issue of
this consent order and thereafter shall submit the compliance report to this office.

(xxxiv) Any replaced or old or spills or left related to asphalt shall be recycled in the process or alternatively
used in the maintenance of damaged roads/ trucks and pot holes.

(xxxv) The site shall be reinstated at the end of the operations phase with possible green belt cover or its
condition whichever is feasible.

(xxxvi)  The unit shall install online noise monitoring and online dust monitoring station approved by
USEPA, TUV or CPCB, CSR at the boundary of the unit in consultation with the Board and
connect the same to the Board server within one month of receipt of this Consent and submit
compliance report to the Board.

To,

M/s. JAYSHREE MALLIKARJUN CONSTRUCTION.
C/o. Shri. Amarnath Desai

Sy No. 61/2-C, George Mol,

Village Balli, Quepem- Goa.

Copy to: 1. Accounts Section
2. Concerned File
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 1,74.50,000/-.
Challan no. Amount Date

1996501 Rs. 1,04,832/-- (Water & Air consent) 15/11/2023

. Digitally signed
% by Shamila Dos

TN

Shamila
Dos 74Milagres
Milagres/ __Monteiro
7 7"Datei2024.03.18
Montgiro 16:44:58 +0530
(Dr. Shamila Monteiro)

Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
Page 6 of 7



SN ez Fa

Goa State Pollution Control Board ‘ QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK

Dear Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

NAINE 2 1iiiiiniiiiiieiiiiinneetereesisseeesesassssrensessssnsssormssmmsssssmsisesssesssessssesseeeesnnsess COMACE 1evrauuvereesersruneerssares e
AQATESS: ..voveirevereaiereseeeesseseeeesesesees st e teee e eseee s e s e e eeeeeeeee et ene et et s eneneeeeee e e seereenese s e eemeseereseean

EMAiLl ceoiiiiiiiiiiiit st s ssstssees s et ane s se et nenens Date............

Name of the - service availed:

.................................................................................................................................................................

- Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website ;www.goaspcb.gov.in?

Yes [::] No )

If yes, is the Citizen Charter simple and easy to understand?

Yes D No D

Description of service delivery parameters Excellent Good | Fair | Average | Poor | Reason for
(Consents/Authorisation/RTI’s/Complaints etc.) grading
Time taken to deliver service in comparison to service
standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding
services/schemes

Courtesy of staff

.| Board’s response in view of your query/requirement is to
your satisfaction

Date of your visit to the office and your overall
expetience

Suggestions for improvement, if any

Signature & date
To,
...+ . The Member Secretary,
“» euit. - Goa State Pollution Control Board,
S Near Pilerne Industrial Estate,
-Opposite Saligao Seminary,
" Saligao, Bardez, Goa. 403511

<+ Please note that your feedback is considered essential for overall improvement and development of Board functions in
service of environment.
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- GOA STATE POLLUT CONTROL BOARD
MY 69 g

(An 1SO 9001-2015, ISO 14001: 2015 OHSAS 18001 2007 Certified Board)

Phone Nos: 0832- 2407700, wE i SPCE. o 4Email lds: ) N
| r—— airman, , chairman-gspcb.goa@nic.in
2407701’ 2407702 m Member Secretary, GSPCB, ms-gspch.goa@nic.in
Tel/Fax No: 0832~ 2407700 o Environment Engineer, GSPCB, ee-gspch.goa@nic.in
R Scientist, GSPCB, scientist-gspcb.goa@nic.in

- Office, goapcb@gspeb.in
No0.12/2020-PCB/760018/00005870 11/07/2021

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under Rule 6(i) of the Hazardous and other Wastes (Management and Transboundrvy Movement) Rules -
as amended in 2018

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. SHANTADURGA HOT MIX ENTERPRISES
Represented by Shri Kiran V Naik
(Small Scale Industry)
(Orange Category)

Survey No. 61/2, 61/3 & 61/7,
Village Balli,
Quepem-Goa
Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that may be
made further and subject to the following terms and conditions:

1. This Renewed Consent to operate and Authorization is issued is valid up to 29/02/2028.
2. This Renewed Consent to operate and Authorization is valid for the operation of:
Sr. No Description Quantity
1. Hot mix Plant 480 TPD

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

@ The daily quantity of industrial effluent from the hot mix plant shall not exceed NIL
(i)  The daily quantity of domestic effluent from the hot mix plant shall not exceed 0.15 KLD
(i) Domestic Effluent treatment and Disposal:-

The domestic wastewater shall be treated in a properly designed sept1c tank and discharged on land f01
percolation through soak pit of adequate size within the factory premises.

(iv)  The unit should empty septic tank and soak pit periodically through night soil tankers for safe
disposal and submit the copies of the receipts to the Board on regular basis.
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A good house-keeping shall be maintained within the factory premises. All pipes, valves and drains
shall be maintained in lcak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

(vi)  Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:
_The total quantity shall be segregated and treated as follows:

L Sr.no. Type of segregated solid waste Quantity Disposal
1| Solid waste 20kgs/day Reused in the
| — process

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
(i) The unit shall maintain and ™ air pollution control system of adequate capacity for the following
cquipments

' Sr. No. | Name of | No of | Capacity | SO, NO, HC CO PM
: Equipments/ Installation Kg/Hr
é Installation (g/kw-hr)
ol D.G. sct 01 125 KVA [0.43 92  [13 [35 1 0.3
(ii) -
{ Sr. No. Name of | No of | Capacity SO, Particulate
| Equipment’s/ Installation Kg/Hr Matter
L Installation mg/Nm3
L Hot Mix Plant | 1 40 TPH 0.216 100
(i11)  The unit shall erect the chimney(s) of the following specifications:
Sr. No | Chimney attached to Height
1. D.G. set (125 KVA) 4 meters
2. Hot Mix Plant 7 meters

(iv) *The unit shall observe the following standards:-

|

{' Sr. No | Type of fuel Quantity /hr
s H.S.D. for 125 KVA D.G. set 12 litres/hr
2. Hot Mix Plant 12 liters/hr

(v)  The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of
Stack Monitoring — Material & methodology for isokinetic sampling

(vi)  The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule 1 of the Environment (Protection) Rules, 1986.

(vii) The unit should operate and maintain Wet Scrubber system (Air Pollution Control Device) installed for
thc Hot Mix Plant and carry out stack emission monitoring by every three month and also carry out
emission monitoring for DG stack annually from a laboratory recognized by Ministry of Environment and
Forest under the Environment Protection Act, 1986 and the result shall be submitted to this Board.
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(viii) The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.
The unit should maintain wind breaking walls/barriers, all around the premises.

(vii)  The unit should maintain dust containment cum suppression system, within the premises.
(viii)  The unit should maintain metalled road within the premises.

(ix) The unit should maintain and operate the dust containment cum suppression system for the equipment
and covered with hood for conveyers. :

(x) The unit should sprinkle water regularly on the roads within premises and outside premises.

(xi) The unit shall carry out regular cleaning and wetting of ground within the plot to suppress
dust pollution.

(xii) The unit should maintain garland drains along the periphery of the unit to avoid siltation of
dust into seasonal streams/ agricultural land, etc.

(xiii) The unit should maintain fast growing trees along the periphery/ compound wall of the plot to arrest .
dust.

(xiv) . Adequate mitigation measures shall be taken to control emissions of SO, NOy, PM; 5, RSPM. Applicaht
shall achieve following Ambient Air Quality standards:

S0, Not to Exceed (Annual Average) 50 ug/ m’
Not to Exceed (24 hours) 80 pg/ o’
NO, Not to Exceed (Annual Average) 40 pg/ m*
Not to Exceed (24 hours) 80 ug/ m’
PMyq Not to Exceed (Annual Average) 60 pg/ m’
Not to Exceed (24 hours) 100 pg/ nr’
PM, s Not to Exceed (Annual Average) 40 po/ m’
Not to Exceed (24 hours) 60 pg/ m°

All other parameters should meet the standards specified in NAAQS notification dated 16" November
2009 the relevant industry

(xv) The Unit shall carry out Ambient Air Quality Monitoring once every six months from a
laboratory recognized by MOEF under the Environment Protection Act., 1986 and the report
should be submitted to the Board by the 15™ of the subsequent months
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CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER

WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULES AS AMENDED IN

2018:

(1)

(1)

(111)

(iv)

(v)

(V1)

(vii)

(1x)

(x)

(x1)

(x11)

The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

- Sr.No. | Category | Type of waste Quantity Mode of disposal
.y 5.1 Used/Spent 0.05 To recycler registered with CPCB and
: | oil MT/annum having valid authorization of SPCB

The authorizer shall comply with the provisions of the Environment (Protection) Act, 1986 and the rule
made thereunder.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

[t is a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of these
wastes into the sub surface soil or ground water.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen events that may occur during transit.

cndorsed copy shall be furnished to the Goa State Pollution Control Board.
Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form 3
of as per Hazardous Waste (Management & Transboundary Movement) Rules as amended in 2018.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCMMS system.

The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
providing details as follows in English and Konkani languages:-
= Hazardous Waste category number.
= Hazardous Waste quantity number.
Treatment facility for each category.
Mode of disposal for each category.
Hazardous Waste Authorization number, date and validity period.
Water Consent number, date and validity period.
Air Consent number, date and validity period.
Quantity and Nature of Hazardous Chemicals being used.

(x111) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.
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(xiv) The unit shall submit online annual returns in prescribed format on or befor 30

6.

®

(iD)

(iif)

@)

™)

(vi)

(vii)

™ June of every

year.

GENERAT, CONDITIONS:
The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the

effluent/ emission or hazardous wastes or control equipments.provided for without previous permission of
the Board.

The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to
the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in
addition to the prescribed consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

This Consent to Operate is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force and this Consent to Operate is confined to matters arising out of the
Air Act and Water Act only

The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant.

The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30™ September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per

(x)

®)

(xi)

(xii)

day. The records so maintained shall be made available to the Board officials whenever required.

The industry shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non compliances observed by the Board & monitoring carried by
the Board.

The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

The unit shall submit returns for disposal of batteries under the Batteries (Management & Handling)
Rules 2001, if applicable.

The unit shall submit returns for disposal of e - waste under the E- Waste (Management &
Transboundary) Rules as amended in 2018, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste (Management &

Transboundary) Rules as amended in 2018, if applicable.
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(xiv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction
material and C & D waste issued by central Pollution Control Board and are placed on Board
website goaspceb.gov.in

To.

M/S. SHANTADURGA HOT MIX ENTERPRISES
C/o Shri Kiran V Naik

Survey No. 61/2, 61/3 & 61/7,

Village Balli,

Quepem-Goa

Copy to:- 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 23.5 lakhs
Challan no. Amount Date
876675 Rs.85484/- 07/04/2021

- Digitally signed by SANJEEV
SANJEEV SHASHIKANT # sHASHIKANT JOGLEKAR

JOGLEKAR " Date:2021.07.11 21:11:05
. +05'30'

(Sanjeev Joglekar)
Sr.Environmental Engineer
Goa State Pollution Control Board
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Goa State-Pollution Control Board QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK
Dear Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on-our services

NBIMIE 1 teirirerirensesninsiiersesiesrossesssetorssrsssssssassssssassrassessssaess sossasnsossasosass CONLACE irvevvreeiriirnrccrrerriereeerriseeesssneesseesseesrrens
AATESS: wvirereieriierersesasasssssmsessass st assssssessss ssssss st ssssts s ssssretsossssns sbabsssessssssnssansss sesasesssnssssensssenssssssnsonsessessstossonseseessessonseraessenesstasne
EMEILL covrinveeerisecnseinesneessireessnessssssesseessessrssssesssersessnosnsessesssesssssnsossesssennons DAt eiiericeciinreeeeiersreesereeesireeesbnreeesnesssnsseansannee
© NAME OF the SEIVICE AVAIIEE: warveivee ittt et e crse s s esesesssbesesssesssarsonsstass sosasessssnsstesessns sessessaeassssssssseasas sresstesessssnssssnsrssssnas

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website :www.goaspch.gov.in?

o " e
Ifyes, i itizen Charter simple and easy to un and?

Yes ([ 1 No [
ﬁ)escr\pm:n of service delivery rxcellent | Good | Fai | Averag | Poor | Reason
‘ parameters r e for
(Consents/Authorisation/RTI’s/Complai grading

nts etc.)

Time taken to deliver service in comparison to
service standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

services/schemes

Courtesy of staff

Board’'s response in view of your
query/requirement is to your satisfaction

Date of your visit to the office and your overall
experience

Suggestions for improvement, if any

.........................................................................................................................................................................................................

........................................................................................................................

........................................................................................................................................................................

Signature & date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate,

‘Opposite Saligao Seminary, Saligao, Bardez, Goa. 403511

%+ Please note that your feedback is considered essential for overall improvement and development of Board functions in
service of environment.
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